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SHrr V, K KRISHNA MENON
15 for the State Government

It

Surr V K DHAGE Have the Mili-
tary authorities taken any measures to
prevent further :deaths? What steps
have been taken with regard to that”

Surt V K KRISHNA MENON As
I have already stated, the mess 1s
sealed No doubt there will be no
supply from these stores and the
people who are affected by il have
been taken to hospitals Senior
officers, mcluding senior medical
officers are on the spot and there 1s
no further step that the House could
suggest that we have not taken

Surr RAJENDRA PRATAP SINHA
The Mimister has stated that the police
have taken samples of the food
supplied to these personnel 1 would
like to know whether the mltary
medical men have also taken samples
to submit a report to the mihtary
court of enquiry

Surr V. K KRISHNA MENON I
am not able to answer that guestion
categorically now, but since senior
medical officers are there, we must
trust therr judgment as to what has
to be done in the matter and, 1n any
case 1n a matter of this kind, there
will be complete co-operation between
the police and the other authorities

Surr RAJENDRA PRATAP SINHA
Will the hon Minister make another
statement giving full 1nformation
before the Report of the court of
enquiry 1s published? On the factual
side we would like 1o have more mn-
formation

Mr CHAIRMAN When 1t 1s swt-
able he will make a statement We
are extremely sorry for the unhappv
incident, a tragedy 1t 1s

Dr P C MITRA (Bihar) May 1
know whether all this happened n
one day or on several days”

Mr CHAIRMAN One day

[ RAJYA SABHA |
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THE APPROPRIATION (No 2)
BILL 1958—continued

Tee MINISTER or HEALTH (SHrI
D P KarMARKkaR) Mr Chairman, I
rise to mtervene for a short time to
touch upon a few points that were
made relating to matters connected
with health and matters connected
with the Health Ministry

996

CHAIRMAN 1n the

Caair ]

Mv hon friend, Shn
Ansdil made some poimnts about the
conditions 1n the rural areas, with
which the States are primarily
concernedd  Then he said something
in a rather loose manner, if I may sa)

[Mr Durrulr

Faridul Haq

so, about the Irwin Hospital In fact,
he said that the poor patients got
nothmg but water 1f they had no

money to pay In any case, Sir, that
1s not our information If he has any
specific complamnts, any 1nstances, 1
should certainly like to have them
looked 1nto through the Dell
Administration, because we are
naturally interested mn  keeping the
standards of this hospital as high as
1t 15 humanly possible

Then there were pomts raised about
the prevalence of cholera, small-pox,
etc, in Bengal, Bithar and UP We
have warned the State Governments
and we have ourselves decided to have
a small expert commiitee about
cholera and small-pox, and we have
also 1equested the State Governments
to do the needful in the matter I am
sure the State Governments will take
the best action that 1s possible for
them 1n respect of these diseases

There were one or two pomnts made
by my distinguished ,predecessor,
Rajkumaii Armit Kaur, and I should
like just brieflv to allude to them One
of them was about the All-India
Institute of Medical Sciences She
specifically drew the attention of the
Goveinment towards the  All-India
Institute of Medical Sciences which 1s
in dire need of a hospital and then
she said something about the compo-
site college, a matter into which 1
should not Iike to draw myself at the
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present moment But, Sir, Govern- {
ment are fully aware of the needs of |
the All-India Institute of Medical
Sciences which we do want to have i
as a first class training institution in |
the country Dafficulties had arisen l
pn account of the fact that estimates
as per the second Five Year Plan had ’
|
|
|
|

risen 1 the meantime and, thereforc,
it was not possible for us to adjust
within the available resources as set
aside for the second Five Year Plan
As a matter of fact we had originally
itended to postpone the idea of a
hospital but I should like to tell the
House that at the mstance of the All-
India Institute of Medical Sciences |
the matter 1s at the present moment
under consideration of the Finance
Ministry in order to see whether some-
thing could not be done to start a |
hospital connected with the All-India
Institute of Medical Sciences as early
as possible In the meantime what-
ever 15 possible to be done by way of
giving beds 1n the Safdarjang Hospital |
1s bemng done Then she said some-
thing about the medical colleges 1 am
sorry to have to say that I disagree
with one of her observations,
namely, that the number of doctors 1s |
more than we need Perhaps there 1s |
no need for a State hke West Bengal ;
where there are more doctors, but
hon Members of this House are
aware that doubtless there 15 a dearth
of doctors We are unable to find
medical personnel and if we could
only afford 1it, 1t 1s very necessary to
start more medical colleges than we

have been able to do in the second
Five Year Plan We have been able
to subsidise the starting of seven

medical colleges 1n the various States
We have told the States that we
cannot afford to subsidise more but I

learn that some of the States are
gomng ahead Madras, I understand,
1s going ahead, Andhra Pradesh 1s

gomng ahead 1n spite of the fact that
we have told them that we shall not
be able to spend more so far as the
second Five Year Plan 1s concerned
There 1s no doubt about the fact that ,
any college that has to come 1nto |
existence should have the best wver- |
sonnel possible. Well, there 1s a

dearth of teaching personnel also and
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we have to evolve a solution between
these ,confhcting things, one the

dearth of personnel for teaching and
the other, the need for a larger
number of colleges That 1s a problem
which has to be solved anyway and I
do hope that all colleges which come
into being will have as good a
personnel for teaching as 1s possible
and I undeistand that the State Gov-
ernments do take all the possible care.

There was one observation which
Rajkumar: Amrit Kaur made and that
was about the T B scheme I am
afraid the information 1s not quite
correct What happened was * that
there was a T B scheme for tramning
personnel 1n which outside organisa-
tions like the WHO and the UNICEF
proposed to participate, but we have
our own difficulties One of the diffi-
culties was that, naturally, owing to
the timeg through which we are
passmg, 1t was difficuit for the Ministry
of Finance to give as large an accom-
modation as was necessary We
required something hke Rs 42 or Rs
44 lakhs and though assistance was
substantially to come from outside,
our resources made 1t difficult and
therefore the alternative that was
placed before us was that we should
carve out this sum of Rs 40 lakhs
from out of our own resources which
we had kept apart for purposes of
T B but in other directions, for
meeting the menace of T B during
the second Five Year Plan. I am still
hoping that 1t might be possible for
the Mmisiry of Finance, now that a
little brighter time: appears to be
coming, to accommodate this scheme
also because this scheme is of very
greal 1mportance We shall continue
to plead with the Finance Ministry
who, T must say in gratitude, have
always been cognisant of the urgent
necessities of a social service Ministry
like the Health Ministry These are
the points that I need really touch in
respect of this debate

Thank you, Sir

Tue MINISTER ofr FOOD anp
AGRICULTURE (SHrRt A P Jam):
Sir, but for certamn observations made
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by two senior Members of the House
regarding what I said in the Lok
Sabha, about the ideal of self-suffi-
ciency receding, perhaps it might not
have been necessary for me to have
intervened in the debate. Shri Jaspat
Roy Kapoor said that I had said in
the Lok Sabha that self-sufficiency in
attained.
Now, Sir, I never said any such thing.
In fact when I read Shri Kapoor’s
observation I was a little
and I have very carefully again gone
into the report of my speech. What
really I was dealing with in tne Lok
Sabha ‘was about certain paradoxical

situations which had arisen during
the past few years despite the in-
creased production which we have

achieved. I am quoting from the
report of my speech. What I said was,
“treating 1949-50 as the base, in
1951-52 production of foodgrains was
91:1, in 1985-56 it was 113'5, in 1956-
57 it was 119-6.” Then, Sir, I went on
to say, “while the production in 1956-

57 was almost equivalent to the peak

production of 1953-54, for foodgrains,
cereals and pulses it was of the order
of 68'7-million tons. We had to bear
stresses and strains.”

Surr H. D. RAJAH . (Madras):
Could you tell us the food production

in terms of tons at least for the year
19572

SHrr A P. JAIN: We have not got
the final figures because the rabi crop
is still being harvested. Unless we
have that figure of the rabi crop, we
for all
foodgraing.

After making those observations, I
said, “they will justify the remark
which I have made that despite in-
creased production, in an expanding
economy the demand increases
because of certain budgetary condi-
tions, because of deficit financing and
because of the credit policy and other
policies which are outside the scope
of this Ministry. The stresses and
strains produced by fiscal and econo-
mic policies have their bearing on

surprised, ’

[ RAJYA SABHA ]
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food”. I do not really understand
from where Mr. Kapoor has conclud-
ed that I have laid down a dictum for
all time that India can never attain
self-sufficiency in food. What I was
all along stressing was that in a
developing economy the demand in-
creases with more production and in
the early stages when the develop-
ment expenditure is high, when
deficit financing is of a high order,
difficulties arise. 1 was trying to
explain that phenomenon

Surr JASPAT ROY KAPOOR
(Uttar Pradesh): But, Sir .

Surr A. P. JAIN: Sir, if he has any
questions he may ask at the end but
let him not interrupt in between.

SHRT JASPAT ROY KAPOOR: I do
not want to ask any question. I only
want to correct a mis-statement. I
only quoted his own speech, his
actual words. And that is not all.
The hon. Minister said that he agreed
with Mr. Ashok Mehta’s view

Mz, DEPUTY CHAIRMAN: Order,
order. .

Suri A. P. JAIN: 1 am not yielding
and this running commentary will not
help anybody. If the hon. Member
had taken a little trouble to go
through the whole of my speech, he
would have found that later on I said
that the measures which I had stated
“are at best palliatives meant to over-
come short-term problems. They are
not the solution of the difficulty. The
real solution lies in increasing pro-
duction. The other day the Prime
Minister said that he was confident
that he would be able to show better
results than what the Foodgrains En-
quiry Committee expected. I join my
humble voice. to that statement and 1
am sure that we will be able to give
a better performance.” Not that I was
not aware that the real solution lies
in producing more; in fact, I have
faith and belief, based on practical
experience, that the Indian soil is
capable of producing much more than
what we.are doing, several times
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more. Recently, one of the high
authorities in the world—Dr. Kellogg
—came here. He toured round the
countiry, and he has stated that the
agricultural production of India s
capable of being increased by 300 per
cent. or so if proper conservation
methods are adopted. Now, he uses
the words ‘proper  conservation
methods’ in a somewhat wider
American sense, namely, in the sense
of making up deficiencies in the soil,
that is, adding elements which are
wanting in it, establishing water and
soil relationship, working out proper
manures and better seeds and all that
goes under the term ‘better agricul-
tural practices’. I have no doubt that
the agricultural production in India
is capable of being multiplied two-
fold or three-fold, but it requires cer-
tain conditions; it requires resources;
it also requires some time. In the
past seven years our agricultural
production has gone up by about 25
to 30 per cent. and that is by no means
a mean achievement; it is yet capa-
ble of going up much higher. This

reminds me of a story which Sidney,

and Beatrice Webb relate in a foot-
note in their well known book
. ‘Soviet Conmimunism—A New Civilisa-
tion’. A foreign visitor once went to
a collective farm and he saw a farm-
er driving a tractor. The farmer was
putting on a good pant, a good shirt
.and a pair of good shoes. The visitor
asked him, ‘well, Muzhik, you must
be very happy. In the days of the
Czar you had not even a pair of
horses; very often you had to borrow
one horse from your neighbour to
make up a pair for ploughing your
land. Now you have got all good
things and you are driving a tractor’.
The farmer looked at him and said,
‘Yes, I have got all that but I want a
tie’ Now, presumably the Russian
Muzhik would not attach any reli-
gious sanctity to a tie. This is what
indicates the idea of a receding ideal.
The man had much more than what
he had in the days of the Czar, yet

his needs were also _increasing. So
that was the idea behind it. If our
wants are always static, then of

course one can say that such dnd such
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a quantity of such and such an article
would mean self-sufficiency, but in a
rising economy, when the outlook is
based upon incréasing wants, there is
this aspect of a receding ideal. As
production increases wants also in-
crease. So far as we are concerned, I
have no manner of doubt that India
is on the safe path to progress. Its
agricultural production is going up
and 1t will go up and it will gain in
speed and the difficulties and the
strains and stresses which exist in
our economy today will disappear.

There were some other points also
raised by Mr. Kapoor and one of
them wag this. He referred to what
he calls lack of co-ordination, and so
far as that is concerned I have stated
the position in the Lok Sabha. We
have set up a co-ordimation com-
mittee which 1is bringing about co-
ordination between the activities of
the Ministry of Food and Agriculture
and that of Community Development.

We have also appointed a  special
officer who goes about the States,
looks into their schemes, examines

them, advises them, looks into their
difficulties and tries to solve them.
We have also.peen holding periodical
conferences with the State Ministers
and with the officers of the State
Governments, ang I think, while ene
cannot say that everything that is
desirable by way of co-ordination has
been achieved, yet we have achieved
quite a good deal. Even.so far ag the
particular question of the utilisation
of the irrigation potential is concern-
ed, a team of officers of the Planning
Commission and the Ministry of Food
and Agriculture went rdund to
several States—it is going round to
other States also—to find out how this
potential can be utilised. I do not
deny that in the past there have been
mistakes, but we are trying to rectify
them and I can assure hon. Members
that there is nobody who is more keen
to achieve co-ordination than myself.
He has also suggested that the rates
of water supply are high. We have
already takén up the matter with the
State Governments, and in a number
of States—particularly in Bihar—the
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' water rates have been reduced® In
Punjab and other places that matter
has been taken up and water rates
have been rationalised, with the result
that more and more of water 1s being
utihised He also referred to certain
schemes relating to night soil and
other things Sir, that constitutes a
part of our major programme 1t has
been taken up during the last two
years and 1ts results are visible

Now, Sir Dr Kunzru—unfortu-
nately he 1s not present here—raised
some mmportant questions He asked
whether we have got any definite
scheme for agricultural production
Initially we had fixed a target of
10 million téns of additional produc-
tion during the second Five Year Plan
period but we have raised 1t to 15 5
millions How are we gomg to
achieve this? This 15 a very import-
ant question, and all that we can say
is that we have worked out the tar-
gets very carefully I am glad to
mform the House that so far as one of
our major schemes, namely, the
minor 1itrigation works, 1s concerned,
out of a target of an additional 9
million acres of land ‘prescribed for
the second Five Year Plan, we have
achieved 1n the first two years 40 per
cent of 1t, that 1s, 3 6 mallion acres
We have also undertaken an active
study to find out the reasons for the
non-utilisation of the potential  that
has been developed but which has not
been ufilised And we are achieving
success in that respect We are also
mmproving our other schemes of irri-
gation Now, some additional alloca-
tion has been made for these minor
wrrigation schemes during the year
1957-58 I do not say that it 1s very
substantial It was of the order of
about Rs 2 5 crores, which would
wrrigate a little more than two lakh
acres of land But at the same time
1t will indicate to the hon Members
that we are very conscious of 1t The
other part of the programme, namely,
the seed multiplication farms i1s now
well on the way In the first year,
1956-57 there were some initial diffi-
culties 1n  establishing this new

[ RAJYA SABHA ]
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but most of those difficulties
Initially there
Rs 500 for

1003

scheme,
have been overcome
was a ptovision of onls
the purcha.c of an acre of land We
found that that was insufficient, and
now it ha, been agreed that this pro-
vision should be raised to Rs 1,500
per acre In the year 1957-58 a large
number of farms have been established
and the scheme 1s now  well on the
way to succese Initially 1t was
intended that these farms would be
set up over a period of five years But
then we telescoped them within the
first three years, and I dg believe that
most of these farms would be estab-
lished by the end of the third year
of the Plan, that 1s, by the end of the
current year, so that their benefits
will be available to the farmer during
the Second Five Year Plan

I am sorry to say that in spite of
all my efforts T have not been able to
get a larger allocation for the import
of fertlhzegs On more than one
occasion I have expressed my regret
about our mability to import more of
fertilizers In fact, 1n the current
year, that 1s, 1958-59, I am afraid that
we shall not be able to meet more
than 55 per cent of the demand But
then the House 1s too well aware of
the foreign exchange difficulties Some
mercy has been shown to me of late
and there 18 a possibility of augment-
Ing the supplies of fertilizers from.
two sources, namely, exporting a
limited quota of oilcakes and obtain-
Ing m exchange fertilizers, ang utili-
sation of third country currenciles
offered by T C M If these pro-
posals materiahise, as I do hope they
will, we will be adding about one
Iakh tons of fertilizers in terms of sul-
phate of ammonia

Dr Kunzru has also raised certain
questions  about the nutritional
standards which are necessary for the
nation International standards for
nutrition have been laid down, and’
we have also worked out the nutri-

tional <tandards on the basis  of the
mternational standards Broadly
<peaking, we have come to the con-

clusion that the normal diet for 3 man
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who does not do much
labour 1s about 3,000 calories and 1mn
the other case, persons who are
engaged 1n heavy manual labour, 1t 18
3,600 calories In the case of India
perhaps not so much 1s needed We
have already increased the wtake of
cajorles We are working more on 1t
and I hope that with the success of
the Second Five Year Plan we shall
have a diet containing a sufficient

physical

mtake of calonies, as also sufficient
. proteins and vitamins
Another hon Member, Dr Gour,

said something about the irrigation
canals in Himachal Pradesh I refret
to say that I have no details about
them But I will get the details
from the Himachal Pradesh Adminis-
tration and I will be only too glad to
supply the necessary information to
the hon Member.

Sir, there 1s nothing more that I
have to add

Tug MINISTER or REHABILITA-
TION AND MINORITY AFFAIRS
(Surt Mgrr CHAND Kunanna) Mr
Deputy Chairman, 1 am very sorry
that I was not present in the House
yesterday when our new friend from
Bengal spoke about the rehabilitation
problem I arrived from Calcutta
only thig mornmng I have, however,
read his speech fully and  gomng
through 1t one or two thmgs have
been noticed He has been highly
uncharitable to  the Government of
West Bengal and his remarks about
the Central Government have not
been very happy To talk of the diffi-
culties with which the West Bengal
Government is faced, more so for a
gentleman who comes from that area,
and minimise them or ridicule them,
1 personally feel 1s not becoming of
any responsible speaker The Gov-
ernm~nt of West Bengal, in spite of
the fact that 1t 1s a truncated State
and has suffered very heavily on
account of partition, has done 1ts level
best 1in tackling the problem of dis-
placed persons from East Pakistan
Of the displaced persons who have
come from East Pakistan—thewr num-
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ber 15 about 42 lakhs—as many as 32
lakhs are in the State of West Bengal
Thirty-two lakhs out of 42 lakhs is a
very big number And then take into
consideration the State of West
Bengal Two-thirds of 1t has already
gone to Pakistan The density of

populafion there 1s the highest and
the unemployment problem s verv
acute The Government of West

Bengal have been able to rehabilitate
about 4 lakh famihes I admt that
evelyvone of them has not been fully
rehabilitate! and there 1s something
m it when the Chief Minicter of
West Bengal says that about fifty per
cent of thig population, nearly about
two lakh families have only Dbeen
partially rehabilitated, meaning there-
by that they will need a further dose
of rehabilitation Why do they need
a further dose of rehabilitation?” Why
have they been partaally rehabilitated,
1s a question which we have to
address ourselves Is the will lack-
g on the part of the Government of
West Bengal? If the will was lack-
g they could have approached the
Government of India long ago and
said, ‘we would not like to take any
more Bengalis in West Bengal’ Is 1t
that money has been demied to the
Government of West Bengal or to my
Ministry by the Government of India
n spite of the serious difficulties with
which they have been faced® I am
prepared to say ‘no’ I have been
working 1n the Minisiry for over ten
vears now Not a sinsle occasion has
arisen in my life where the money
wanted for the rehabihtation of dis-
placed persons has been denied to this
Ministry If we take money, we want’
to spend 1t We want to make a
rational use of 1t We want this to
be correlated to rehabilitation Ang I
would like to tell my young friend
that if we have not been able to fully
rehabilitate persons 1n West Bengal,
1t 1s on acco@nt of the fact that lanw®
are not available there

Dr A N BOSE (West
Was any survey made?

Surr MEHR CHAND KHANNA
Lands are not available there If lands
were available what would be the

Bengal)-
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difficulty? Who 1s faced with the
problem of rehabilitation of displaced

persons 1n West Bengal today?
1 pMm The Government of West

Bengal Agamst whom are
demonstrations held and processions
taken out?” The Government of West
Bengal Sir, 1t may surprise you to
learn that when this agitation was
called off about a week or ten days
ago, statements came out 1n the Press,
with two parties vying with each
other, the UCRC, a CPI organisa-
tion, and the Sara Bangla Samity
under the auspices of the PSP, both
taking credit that “we were the per-
sons who led this agitation, we were
the persons who led this demonstra-
tion”, actually fighting with each
other I am told everyday that the
political parties have got nothing to
do with 1t But I would remind my
hon friend—he quoted a speech or a
statement made by Dr Roy this morn-
mmg—Ilet him read the statement of his
own party leader which was 1ssued
about a week or ten days ago in which
his party disputed the right of the
UCRC, a CPI organisation, taking
credit for the demonstration or the
agitation that was launched in West
Bengal

Serr1 V. PRASAD RAO
Pradesh) What is UCRT?”

Surr MEHR CHAND KHANNA
The Communist Party of India 1s
called the CPI The UCRC s
under their patronage

Sur: V PRASAD RAO What 1s
meant by patronage?

Surr MEHR CHAND KHANNA
1 would be more direct and say that
this 1s thelir organisation

{(Andhra

Sir, I am saying all that because I
feel unhappy about it. If the Gov-
ernment of West Bengal 1s prepared
to allow 32 lakhs of displaced persons
to come 1nto their State, if Dr Roy
goes to the length of 1ssuing a state-
ment that no disnlaced person will be
sent out of West Bengal by force, you

see that the man 1s sympathetic, the | rehabilitation

[ RAJYA SABHA ]
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man 1s human It 1s a statement
made 1n the interest of rehabilitation
of displaced persons But if he has
not got the land, 15 he to produce the
land” Where 15 he to produce the
land from? My young friend thinks
that he has made a very new and
novel suggestion {g rehabilitate them
on the borders of Bihar Have we
not heard this before” Has ndt this
been repeated m the other House?
Sir, the political implhications of a sug-
gestion of this nature

Dr A N BOSE 1 spoke of rehabi-
litgting them i1n West Bengal land on
the borders of Bihar, not in Bihar
land

Surt MEHR CHAND KHANNA.
My only nusfortune 1s that I did not
hear him yesterday, but would he

please have a little patience and
Iisten to me now? You talk of the
district or the area that has been

excised from Bihar and you say land
from Bthar If lands are availlable,
we will certainly find them If lands
are not available m West Bengal,
then? Sir, I am prepared to say this
that I spoke to the Chief Minister of
West Bengal, Dr Roy, for whom we
have the greatest respect, only a week
or ten days ago to have a fresh survey
made of the land position 1n West
Bengal, invitmg even the opposition
leaders to give suggestions about the
particular areas that are available 1n
West Bengal After having met the
commitment of the State Govern-
ment 1n respect of Bargadars begauce
certain lands have to go to the
tenants, and if any lands can be made
available, we could make use of them
for the rehabilitation of  displaced
persons from East Pakistan

Sir, the problem 1s very big The
number of families in our camps today
ir West Bengal alone 1s about 2,60,000,
and that number is not of my making.
It was stated by the hon speaker
yesterday that the Ministry of Reha-

bilitation has no sympathy for the
displaced persons, that 1t wants to
wash 1ts hands off tms problem of

Who took them to
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the camps 1n West Bengal® Who
teck these unfortunate friends of
mine from East Pakistap 1nto the

camps at Charbattia and Bettiah 1n
Bthar and Orissa? We  took them.
We took charge of them We are
spending nearly Rs 10 crores a year
simply on relief alone of these dis-
placed persons When n 1955 and
1956 nearly 6 lakhs of displaced per-
sons came from East Pakistan,

over
2 lakhs went into the camps If we
had no sympathy, would we have

kept our doors open for them? Does
11 show that we have no human angle
to the problem? We could have
easily barred our doors Partition
took place ten years ago The defim-
tion of a DP, Sir, 15 one who leaves
Pakistan erther on account of disturb-
ances or fear of disturbances, and the
date 1s on or after the 1st March
1947 I am speaking here m 1958
We took charge of those persons,
and having taken charge of
them, having increased the camp
population by 300 per cent, I am to-
day bemg blamed that I am heart-
less, that I have no sympathy for
those persons What did I say 1n
Darjeeling, Sir? I said that here s
a Mimnistry dedicated to fulfil a parti-
cular job of work It 1s not like any
permanent Ministry of the Govern-
ment of India It has been brought
into bemng on account of partition,
charged with a specific work, and the
work 1s the rehabilitation of displaced
persons from either East

or West
Pakistan In its very nature this
Ministry cannot go on till eternity

If T put a mit to the life of this
Ministry—which may mean my own
dehabilitation, not rehabilitation but
dehabilitation—what am I doing? I
am saymng that duritng a specified
pertod the problem of rehabilitation
either in the eastern region or in the
western region should be resolved
What 15 wrong about 1t Unless my
kon friend has some political angle
about 1t or some other angle, maybe,
vested interest—it should be anything
else than to see that the problem i1s
resolved, within a specified period
Sir, I wish to tell hm not to be

|
|
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carried away by slogans, not to be
carried away by these demonstrations
It 1s very easy to organise them, those
people 1n the camps who are fed at
the expense of the Government

[THE VICE-CHAIRMAN (SHRI RAJENDRA
Prarap SiNHA) 1 the Chair]

Sir, 1t might mmterest you to know
that, if you see the photographs pub-
lished in the Bengali papers, you will
always find one thing very dominant,
women and children and women with
babes in their arms These are gene-
rally given at the top Do you want
to know the reason? My recent sur-
vey says that in spite of the fact that
we are spending Rs 25 per capita pei
month on relief including mnfants and
children 1n a camp, about 70 per cent
of the camp 1nmates have private
resources They have been able to
take roots and they have got some
kind of employment Another 30 per
cent —I do not mean 70 per cent plus
30 per cent making 1t 100 per cent —
have their connections 1n Pakistan
They are getting some kind of a help °
from there, maybe in the shape of
rent or mn the shape of property
because the Evacuee Property law that
applies to the Western region does not
apply to the Eastern region Whether
a man 1s 1n West Bengal or whether
he 1s 1n Dacca, he has got the right
to sell his property and salvage his
assets And if my friend, Shri1 Bose
or hig relation goes to Pakistan and
can bring some money from there, 1t
solves my problem to a certain extent
I refuse to be accused of one thing
and that 1s this that the life of the
displaced persons In camps 1s miser-
able Sir, I can say that But I know
of instances of young men from the
camp, where they have found jobs
mn the new industries that we have
set up, having deserted from there A
man has to work there Lately, we
wanted some trainees and the trainees
came up for examunation Some of

. ¥
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my young friends in the camps gave
their papers blank because if they
passed if, they would have to go for
training. Sir, this is an unhappy,
very unfortunate, state of affairs. I
do not naturally blame him. Having
lived in these camps for a number of
yvears, possibly he cannot do rational
thinking on the same basis as any-
body else. How would it suit him and

his other friends in West Bengal if 1 |

were to tell him, “Let us give a
definite period to an inmate of a camp
and tell him, here we will give you
six or eight months or one year;
formulate your own schemes; send
them to me” If 'the statement of
Dr. Roy that nobody is to be sent
out of West Bengal by force suits him,
let him also accept the statement
when he says that no lands are avail-
able in West Bengal. Let us forget
the statement of Dr. Roy for a minute
or two. Let him-—he is a young man—
suggest to me any particular areas
that are available in West Bengal.
It is no use telling me, “Go to the
districts of Purulia, Birbhum and
Bankura” and all that. Tell me.
“Here are specific areas—areas of
good land which can be cultivated,
100 200 or 300 acres.” I promise him
that every area will be properly exa-
mined and if land can be found in
West Bengal, why should I go, Sir, to
Bihar? Why should I go to any other
‘State and request the Chief Minister
of that State to take my Bengali
friends from West Bengal? I ask him,
I request him, to please let me know
the various possible areas which, in
his view, are available for the reRabi-
litation of displaced persons.

Sir, neither a refugee will come
forward and formulate a scheme for
his own rehabilitation nor will any
come forward and suggest
specific areas to me and if I, on the
other hand, take the initiative in my
own hands and formulate schemes for
their rehabilitation in any other State,
I am sorry to say that an agitation is
launched and launched by interested

parties with a view to creating a cer- | ent speclacles.
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tain amount of tensio‘nb and chaos.
That, I can say without any hesita-
tion, will not help the refugee cause.

Sir, only a few days ago. there was
an article in the Statesman. The
Statesman of Calcutta has been very
critical of the work of the Ministry,
myself as well as the Government of
West Bengal. It was a very illuminat-
ing article. When these people were
taken to jail, both these parties—the
opposition parties 1 West Bengal—
were vying with each other to shove
them into the gates of prisons. But
the moment the prison doors were
opened, there was not a single person
from any party to take charge of
those unfortunate people. There were
ladies and children. They did not
know where to go. Who took charge
of them? It was the accursed Govern-
ment of India and the accursed Reha-
bilitation Minister. If I was vindic-
tive, 1if I had no human sympathy for
these unfortunate people—I know they
are being exploited; it is not only
their fault—I could have closed the
doors of my camp against them. I
could have passed orders that during
the period that they were agitating in
Calcutta and were absent from the
camps, their ‘doles should be cut. But
o such. orders had been passed.

One more point. I feel I must clari-
fy the position. It is about Danda=
karanya. I issued a very comprehen-
sive pamphlet. That pamphlet has
been circulated to all Members of
Parliament.

Surt H. P. SAKSENA (Wttar
Pradesh): We have read it.

Surr MEHR CHAND KHANNA:
Sir, you have read it with a different
angle.

Surr H. P. SAKSENA: With
advantage.

Surr MEHR CHAND KHANNA:
But my friend has read it with differ-

.
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He 15 not for that scheme What 1s
the purpose of that scheme? I must
make very clear the purpose of that
scheme It 1s a development scheme
with two different objects in  view
One 15 the rehabilitation of displaced
persons from East Pakistan and the
other 1s promotion of the interests of
the local population there, more
especially, the tribals This 1s not a
scheme, as stated by him, by which
I am trymg to create a ‘new Bengal
there’” There 1s no such intention
Here 1s the scheme, the areas lie 1n
three States, Andhra  Pradesh,
Madhya Pradesh and Orissa We are
not operating in Andhra Pradesh to
start with We are only going +to
operate 1 Madhya Pradesh and
Orissa And 1f 1 operate there, Sir, it
would be with the consent and the
concurrence of the two State Govern-
ments We are not gomng to excise
those areas from the jurisdiction of
those two States and take them over
We will take those areas over for
development only and that will be
“with the co-operation and the con-
currence and the approval of the State
Governments concerned 1 am grate-
ful to them for having agreed to take
our unfortunate brothers from East
Pakistan into those States So, this
question of creation of a ‘new Bengal’
and telling the Governments of Orissa
and Madhya Pradesh that if you take
the Bengalis there, you are going to
lose that area tomorrow is no good
I will beg of him I am a little older
in years than him I need not tell him
that I am a displaced person myself
and I know what the pangs of suffer-
g and pam of the displaced persons
are . “Please for God’s sake,” I beg
of him, Sir, through you and the
House, “do not create this political
problem for me If you must create
1t 1n West Bengal, do 1t by all means,
1 canont stop you There, the State
Government will  look after 1tself
But do not create this political pro-
blem by telling the Government of
Bihar that, if you take the refugees
on your border line tomorrow, there

will be further mnfiltration and this {

area possibly will go to West Bengal
or by taking refugees to Madhya
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Pradesh and 'Orissa and by creating
a zone for the rehabilitation of dis-
placed persons there this area 1s
going to become a sort of ‘new Bangal’,
and 1t would be under the jurisdiction
of the Government of West Bengal”
I will seek the co-operation of the
Goveinment of West Bengal at each
step, because 1f the refugees are to be
taken there and rehabilitated, well,
t that can only be done with the co-
operation of the Government of West
! Bengal, and they have been giving me
hundred per cent co-operation all
these years m spite of the difficulties
But this area, either mn Orissa or 1In
Madhya Pradesh, cannot be placed
adminmstratively under the jurisdic-
tion of the Government of West Ben-
gal

1014

One thing more I must tell him,
and that 1s this that the money that
| we are going to spend on the Danda-
karanya scheme will not be to the
detriment of the allocations that
are being made for the rehabilitation
of displaced persons in the eastern
zone It 1s entirely a separate budget
The budget for the eastern zone 1s
Rs 20 crores and Rs 3 crores is sepa-
rately shown for the Dandakaranya
development project It 1s  entirely
separate money And 1f it were not
an integrated scheme, how could I
talk of the tribals there” They can-
not come under my jurisdiction or
under the control of my Mimistry
They will possibly be dealt with by
the Ministrv of Home Affairs So 1t 1s
entirely a separate Dbudget That
money 1s bemng given to me by the
Government of India and we are
gomng to utihise it there It i1s general-
ly said as an argument that we should
scrap the whole Dandakaranya
scheme and all the money that s
gomg to be utilised for the develop-
ment of that project should be divert-
ed to West Bengal There 1s no dearth
of funds Sir, if even a part of what
+the hon Member has stated 1s correct,
that the monev previously spent has
been mis-spent I will see that the
| money 1s properly spent now I will
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also see that if I am going to sanc-
tion the Byananama scheme, the land
must be good, the title must be clear
and the middle man who has been
having a good time up till ow 1s com-
pletely elimmated

As regards the industries too, Sir,
we have set up a large number of
industries Those 1industries which
require a capital of about Rs 50
lakhs, Sir, cannot be set up m a day
or two or even perhaps in a year or
two But a very large number of
small-scale industries, tiaining cen-
tres and production centres have been
set up My only regret 1s that I do
not get the ri1ght type of persons com-
g to me for traming But there 1s
one thing, Sir, that must be noted,
and that 1s this We have taken a defi-
nite decision that the problem of the
camp population will be given the
highest priority 1If any housing
schemes are to be sanctioned 1if any
land schemes are to be sanctioned,
it any tramning schemes are to be
sanctioned and 1f any industrial
schemes are to be sanctioned, we wall
give the highest priority to the
mmates of the campg, and there, Sir,
I hope that I will have the co-opera-
tion and the support of my hon
friend opposite Thank you, Sir

ot vawrd fag feawe ( fame)
WA SN WEET, ®F 39
T § HqESAET CAF FT GHREAT F
TF AT gHT 1 & W™ § gy o,
T T AR §F w7 A7 A QT
WY WA 9RT 7 OH g@d §
FEATYSAT & fF 3@ oo wEary
It & FEwer FT AW ¥
SO FW, G qEEHT, IJSWRE
F F IqY FE 9% THIHT
HASEAT THET &7 E W os
flm @ A awid ey
WA F1 fgar fRar | omw § g e
¥ § A—ITEr FAT R A
frigw & Tem 4T
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g Ffad Fag ag Isa18 %
HOAT ¥ FT JIFMATEY g ATAT R
M FMAAET gAATAIE | mA TR
FE Wt faw  oEr qEEr S
fawenr w1 gawr W feem T fE
M owr g A w@E ) afem o
ag T #fF ogw mmfeer =Wt
=g, TR ¥ fFY mv A WA
ars  g—eurt W wHEiver "R
T oF A g A @ &
afae, s g IW oW OA
Faw 2 SwHET 99§ fF 9w g
qv wgd g7 @ 7@ | e
F @ § ST AT ud 5 oA
e ¥ IsH7 FX a1 A7 A AT
T T A A aTE & AN g
ITHT AT A ¢ 5 At FY W =49,
TF  a% AW aga & gER An
T It § W W F gl
F TFE TS AW BN |

qq @gTT %ﬁ’i’qﬁﬁ"iﬁ'm
F A A AT @R A WY
Afq sowTr & ag Afa g e a

o #y Afa @ faeg, o B
Tq  WEE § gadr fr SERar
T femgart 6 9w waw A

¥T FA AT 9T |
¥ gAY FY AT § gwET e |
Tz agd ¥@ UHr A e g fw
wg § wsa-wfys wmfaw g€ &
g7y 9T HIEH &7 I gHT 1,
mgar, a8 WY % QG & F W
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# g wmE gAfae awar g R

WRE # g TE AL AT,
WIS ¥ qg g, WA WM, a4

Qg gAT,  FOAr @y gE ol
AT G § | T AT FAOA

Hg WAG AT a9 dwy OH O
‘%l

wAfasw  3sEr #7 @A 4g-F
oW garn | fEe, @y S oA
S 1S L I B -
St gAY AT IR AT @ g 99

I I TAHFE & SAFT 7 goad 2
Hv  daq fagle o gaw A
#feqr & @ & ) @A AR, TF
gar o A Maw 1 [y 4 faad
AR Yo Ffama & wfuw wEwAw
g =faqal & gra 7 g 1 qfoorm a4
grar g ° ufemm gEwr ag g
2 fF woarfmm & = aR W
Y I g, & mafmﬁﬁsﬁ
s g

')
o
e |
3
=

Foar ggfa e AE &
zgfy, 3@ @ Afsgn @
qiaqd  F FIOT T & HUFIT
AT T 2 & W § agF g
w® & why T e F
2 T@r #FF g oxFIEE A
FY I, FET F AL A A
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TG W & IEE s, WX
W § & fafww w9 @ gug 9T |
AT F IR AR T | T FAT-FEAT

ESUBLAUUI

g A UF AT ANE q[@1H |
eI IIEr A AR fage
#J g4 TF IAFIAT 7 IqA
FL IWPT KX F AT 7 I
a0 JIAT QT § WgT €M agd
g &, J&T AATET 43T AT & |

taag 17 Ags 7 =IF wgw 7
99 fadlt £ 71 feard § w9 qmraTe-
g3 F guRF A faas 7,
GEEATT gastt F A T ane
T OF qF § @y O TR @Y )

qq @ HF T\ W OAE X
Tt a€ T, Ay S ew, oA
g Jfpy, g waw & F

WA F qE e W oA P oo
A F Agr  weaT R T 9 iy
TwF ° faad 4, B 9@ 6K
FWF a7 #fawaq 4, =7 w9«
T AT F6 & @q ¥ @y F¢ Afqa
F g AT 4 AR W ITAG 48
STET 4F | W I AT 1§ AT a1 A7
ARG M-S 1 o) I 3 N 1
2 TG TG & | Afwa, AT v faear
7% a0 4 & I & feas g
T ufug g, @ 1 e 3qE @
ST g fom Gar w9 fRear g #gr
ST &, W TqT TN qUE a7 qeATE
o 3 A a0 A o g g a@
F1 TAHIEA 7 qo4 a1 | g faw
gl ATaw &1 A gl F4t freAm—
fardY @1 @ SiTE fF 9w U FE W
A=, arer g ST € fo o s A
WY U qE 9 FT AT AT FHT &,
A T HEAR A AL Q{1
FT g fF wEaT 7 FH A qTA
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[t Tardy a7 AF7]
TAFILT FT AT HI7AT AT FAT AT A3
g A1 5 357 % BT F weafaar w1 qan
T T L IA F BT & wEfEAy A
qraT 21, fwd ag a7 9T 39 H vAr
F7 A% | AT wTASAE Z O
&1 A & gfgay 71 7z, 97 wEH
Aar w7 75 fyan fE a3 707 A%
Fafan, fag w17 atgg w1 fAT wfaa
&1 &1 fgq Ja7 Ta9r 41 I9AFT A2 AY
RAAT A7 tF 3T TART & A FAT
ot a7 AT 7EE )

A M IEW T BT
Wi g7 F7 A FAT AAT --7F gAE
T3 frar & fF a9 99w & arfaes
IFAAT W Arswee fafrer &
frre 7 77 7T | 7 e
qaT 78 f6g A ¥ IFH AT FRTE
AIA F ART FEATT FT fqgern
Tz HATAT § AT FIAT AT | FFHIA
W 47 WA 4, AN (EA M 99
TITATEHL FALT AAAT AT AT 99
TTATITIT FHZT TAFIAT & 3fqEra |
FFAF TAET YT FI0F TA TIATTH
FHAZT TAT F T TAT AT FATNAAT H
RIS TEY | AT ATER I8 WTHEA
g A AN F| AT 7FT F 3w A4
¥ fam AAATAT F7AT 9T B 2w o1y A
o=l TH17 &3, AT FHT YT F7
T8 & IET T AIST 3TET w9 ) g7
THAAT 4T AT FAIT ATAT T FaaT7
F AT fFar av | 79 q7ETT g wwv,
(A AT F[ GYFTT G99 97 | AT
TvEeT GBS F AT £ 77 qeAew § 1
e oA, W7 I AATAT F F AA g
AW FF IAF 279 § JE AT 77 O A
I I AT FT QT AAT WS99
TITEATEAIT ®HAT AT &7 WIT G FET
fr Znr fafwest &, = s & o
S F1 TR e A, T wee

t
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AT AT ure wiEv & wee & fAm g,

g ofas 347 =417 | AT T[N
F1 AAT ) gATAT, vF et fafaer——
TRIATT A7 ATSHIfraT—FT 98 A0
AT '

na fag 917 AT FBA &, WAT AT
fafezs § a7 fazaw o gy £
Mo FAFT F3I & F F81 7 I 47
ar fasga gewt gew g, fegare gATlAAT
Aarg 7 o F Tge Jad 1 afFEa my
AT 37 & fav fezae v aArfAAT
ATz 71 F7 7, w7 fgrav afz zme
FAF7 T AT B3 713 \TEd AT HF
TgRH ° F ARy 7 7%y frg m a !
T AT T gAY TUE T3 T |

A UF AN WE AT qH gAAT
g 1 OF §7 gWTT 92T ¥ 9gF qT ARA §
2o 97 7 agA faemA g, 379 rF arr
fafaer foastsr wrwa & v #8 fRor
fF 37 73w A1 fezav A1 wATAAT
FT AT E | IR HI AT gE AT AT FAT
FH AT, 99130 fF ofg fgzeav w7
T FT 7T ZET a1 ;T A4,
A TIH FF TEAT AT AT AZT F IANE
A TR A T g 1 Afwe, § Fwer
g, T4 ST ;YT FEFT { qE 904 7117
T ST F ATAA W7 AT a7 WTATEY
FATAT &% ATGAY FAFRT F OATHA AT
TG AT WA 2T AT ° T FEATT
FAT AT A HIT 90 7 A RAE 7 47
AT T AW T FET AT 1 7 AT AE
weAT §, T AT A F AgT AT 4T &,
I% ATAA T 97 T 18T AT HIT 7
TEAT 9TAT £ | AT A9 quW |/ a7 A
@Y wE | feraIra AT awwa & fE S
FvTv 7w T swfeqar #57 & f afewr
Fifreza Fr faafe & g5 4@ &5
afay o wwaa £ fF g & M 3
F7 A WG A F7 |
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¥ AF Ar WS fRard fF O
¥ T 7 BT IeAE 3 o oeR ST ae-
FA AT FTH F4T AT FF IHIT A
TAT F | G f2RAT 7 99 F4159 F a1

AT 37 777 7 A7 A ATIH F
I TEAEA KA AT A AT I
a7 fyadr fawrfar €1 377 oamd
faerfe w1 FarTA 7 w7 -7 whHT
TS AT 3 g9 FATTA F1 HETIT
T ) A1 F4T 37 FF TSI FHIT VAT )
zafar F qra 71 2 fF T =07 1 F9F
fafaezo1 & giq wag1 37a= F791 T
A FFA FFIT FY AT ALY AT E

UF W AT E | & $IA WK
TfaF wFTFaT &SI AT g9 AT

AN ATAT 7590 | 747 AT ATAR
ggmar A ®&F & @A £ fF owrzA
95 By § v FTAF A ATH 77 uT
@ & @ vy wT § gy Aatast &
I A9y Osy 9F T g, AG av
P99 Fea g fFEw ¥ F AR
T 3T | 9 Araqr Fiex fw faa
feAt 7z srdfers 1 qam H7 s3EY gA—
1z % 28 §——37 e sfear =1
97 g FTHT FAT AT IAF A
RFAIA FT TAAAT AT, AT 0IA2TEA-
#ZA A T W7 AqgmEAar, A
17 7%, afew oy w17 g2 & wa AT
97 Fgr fAwaT « 39 2 AT qx A9
fiw o 37 gaa, 93 917 &, of fad
T TAF UF FgoTT fgeAl 7 VEA A,
ST weqrEE A 9 A 3AR garata oy
F 1 AT T AT A A N AT SATHAT
F GIZT TE1 ZHV, FTTFAT I AIZT0T
AL AT, TATAAT FT TIETT A F
T@T § FAF 27 AEH AT 48 Hieaqr
Z fa f7 73Rz &7 12 AT 79T AT
2 W7 T Y A E gE T AT
q #1 F7, fodT o@a § 989 7 w9
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iferar 47 & ATHIT B Y AR AT BAG

T 2 92 Fa2q1 (% 20 vzaatcasT I

AT 32 AT FIAAT, IAHT ATATET T
T 1 F 2 am | Afqs A foawam
ST FFAT !

e g7 IR A7 dET F ) fear
Fg IFE o FHFL I7 fAFTAT F
I wAW AT ¢ fF o Faww
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1 AT 59 FHET T FWdn, 99 FFT

FAfzzR UFZ AG ANQT, qq AAERT
TN .Fg THAE AGL grar | AfwA, A
a1 7z ¢ fF oum wHeA e &
qEd IHEFT [@TATH T529(A ST 7 97T
ar gfmfaa @ax & a9q afas @fq-
ooy § fagm 41, 397 whrmaw 7 39§67
AFHT A7 | &7 = Tl F v fa,
A fewesd & 4@, Arf a9y 59
FHrer &1 fRIE 71 TFT F7 A3
OAT ZTorA 7 TF AIEHT F AW AIRTT
wE FTF A IW I qT TTAAT,
TAFT & g5 =T TE A0AATE |

UF AT AAE | Afw EnaT 7 ST
FT AT, AT FHT gaaT w4 wafzgy
¥ IAFT IAT FT H@E Q7 &, 4AQ
§ 3 AFFT T FG F2AT ATgAT Z
IR TF FIIT FATAT § FAMT 9
5 adfasw & avF F Wiy ofe
¥ z7 &t 37 &1 78 & AT TgaAT ¥R
9Z 7R & | § 71 F7 vg 9147 g fF A
W & a3 gaqgr g, IAF 7 &
HATT AT & F A AE P FFAT
92T &, TE § | qfeAwerd feEAT |
fyas qmsfea, o sifz oz 7 fasag
7 399 U #1 ff gfg @@ e 7oA,
U A § 1w g Aty am
FAT FT T fT61 TEY & | AT F #y
frerer 7EY & ° fafaedrsr &1 oot goAT
AIFAT qggH &l & #7 At

\

[
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[ TEret fag faAwe]

frgres & a1 afr fares & ey
freerdr &g & v av &, 97 fafaed
® FTH FA a1 9T § | § WTEEHAT
HEHE #%d & a9 Freaa fafaed e
@ 1 AEAT &) a9 o § qF
(e € | 3] 8 1S T A, HERE
F FAI I, 97 IR 3G A TS 4,
T F 7@ wgar | AfeA, § o Aferw
aaFgm g fF a o wmfac fa— d &
zafaw & gat S a8 fadrer a9 )
T T HF I OO GRE AT F
SEIF F1 ET ? Y whTe FA
‘Gt ® FfE e & gema
W T &Y @ & I9W ATET F @A
19, I F THIAH W1 97 7)) fawrey?
AT st g A @A ¥ Y <
TEQ AE B G 2 5 T @ ame
T8 8 ) A= a1 7g ¢ fr fe U
FUSET & AT THA § a8 AY 9T A HrAm
3 & & I it AR q@A, AfeT AT
Thegfae i PRI wTe 9
§ AT E 4 Fgq & TA T @ AV g
o et F7, w@fE F @ =
quT |1E 0T &\ ZHY W TERAA &
W areE G 29 § 1 awfa Ww‘r
@ T 73T g A 81 AFar g, Hrowe
ot awee &~ “wrerwa” F o
¥ A ggry, IEE A 7 G agd W
T qed g 1 gAfAw T AT AT &
T 3@ g WY A awEr fE g
qHT zAF @Y A AT AW fr @
s afed, wfE 3 MR &
TE AF IGIT AET AN, AT TH AT
¥ T% @) gAHT @1, IR HH
amE a1 dfwu foms 3 # 8T
§ HTETAT 93T 87 AT )

ST 9T fRRe F71 g99 M T T
AT OF AT AT FG G

[ RAJYA SABHA ]
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39 guremw (ot oA A9
Wg) - foft o5z & A FF A
FIfE F7 1 )

o WA Ag fEveT  F AT AT
¥ FI® gy 7 farer wAvew ¥ ¢
awy Fy, S frari § | §9F aEE
a1 feard, frde qew, 3@ < Fegmo
F FTHAT FI7 AT & | ITHT AT §
fatty fraet g qFar § 7 AfFAT 0%
aTq 9T SUTET AT T AT W SUTET
A IR T IW W g, T IqHT
ZAY 98T Y F§ AT AGAT§ | AHITH
TAHTT F A2 A ad qe I/
Fgr, WA faedr 9ga FWAR &
@Y & 1 go Fro 7 IAFT qg W ga1 7
fa AMAET 7O AP FNAR G
&1 W gaaT 3 & ¥ fay {5 fmar
#r ggfa s &) @r § faErs #%
Froor §, s # &, @sw wfww g
Ay faas w€ &, av faaa 1 q
T&r femr s €, wgmi @ gA §, A9
AN wEwEe §, a1 gadr /g, qfwA
T AR AW & FTT & g8 & T9rs
s for Uy |\ g1 W E, e s,
AN @T &1 @l &, (A FAAW, a1 7
UF qTG FEAT AT g fF W @
/U g9 ¥ 1 (He 1w 7 | a1 ofrar
HT G0 TAT AZIETN § I FT AT
gz | F fFAT T A A A A wA
g § 7 W T DR e
( He commuts mustakes ) HAYT T
3y g W I A OaT &Y I
§ | TS F STEIAT FEHH §S AT
T qg7 WY QAT & A § | WA S
FLFTAT A qFq g 07 AW T WY
AT R AW G, A FA FUSAT AT qHA
&, O @NT Fga € | W9 ggr |rAmr
ST AAST FY aET § q€Y A g9gq
g, FfFT FA § 7 7 fAw wwq )
W< 7 a7 G4 § | ST g7 AR 5/

1}
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frgd ax o o3 & fF wash v oF
T, QY &1 TS, IR FE7 A 7w e
T fam gwg | A9 ara WO =g
4% FL @ g | I9FT @A AY q&

@' T@"«éﬂ as al guage of comprehrns on. '

'Jil'fﬁﬁ' Eﬁ' as a language of compreh -ncion
qgA AR &7 et § A o § wles
AW & AT S A ST 0 Jgw FA
TGAT AT § 6T FTH FEATE | TqH
Faara e ag A9 WgF T & wae
), A mE w1 SAfaga g, &1 a8
wreg AT g | faeet mrwe a<y A
gt € 5 Far ag = T | mEy ] W
T gL & | A9 FAA 959 99 @ &,
FEET 3 AIFR A A @ &, 981 A
TR g, w ¥g v T afeerw Sa
TErs &Y 9Tt & ) F wgan g R gans ¥
<fed, afeT wR m &F ¥ T g,
TEA & AU A FT gT FT T FT HIT
T @I, a6 AET F AR JET WL gH
AR &1 qrferarge & |4TT F FHA

& | 9 g1 aTaT & 39 W A 1 fawwr

= fars q9ar €1 a8 a7 & 72 |

TF A W | HIE AAST N
faq gar A1 T & R STl
e afear A1z faet 1 9 q@aT g &
F=gT T qemq & faQ a3 =gy w91
foradt srazas § ° car wAIe aga
o= W faEd o, A7 qg A=,
AT foreaT o, AFA AZT A= AT
famar o1 7 WX TR qrEE AT qQ
faaa 9, SR gv qT FIG F
fom & TS F@T FE Ao
§ o ol ovl e faed g
HT IER T AT T AT & |
I T AR FT UF ¥4 g fF
Fag T4 AW § AAAT FY, FHE
IT | TH & TgA—H & q9 AFA R
ar zafan A dter A e |
peraT, W o g fer w9 oA
ST a3 FA T AW A7 CF BET
16 RSD—4

-
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W feaaa 7 g1 1 gafae masy W
FT ITANT Fobar ST § 1 AT F7
afed, 3 A 74 9T forg FT FRAX
FOS FT A FIT § W T SAF 77
@z gaRazg g A &
TAEATE, AT Y TH g7 & | o F
TF T AT 9 g9 9 & FF ey
fa@ #T g5 T 999, a9 aF
HIST FTS FaT W |

Surt V PRASAD RAO Mr Vice
Chairman, tempted though I am very
much by the anti-left charges made
by the hon Shri Khanna, accompani-
ed of course with histrionic skill, I am
gomng to confine myself mamly to
the Demands of the Defence Ministry.
But I would like to clear one or
two distortions that were made by
the: Rehabilitation Minister It was
made out as though we had suggested
ourselves that a lot of land 1s avail-
able 1n Bankura, Tripura and other
districts which the Rehabilitation Min-
1istry has not utilised That 1s not cor-
rect From our side the suggestion
has been made that if the money 1s
properly spent a lot of land could be
reclaimed from these istricts That
1s one thing The other one relates to
the Dandakaranya scheme It was
suggested as though 1t 1s we who had
suggested that this Dandakaranya 1s
gomng to become a new Sornar Bangla.
In fact 1t has been suggested by the
hon Members there, it 1s the Govern-
ment which 1s indulging in this pro-
paganda It i1s not the Opposition or
the left side or the Communst
Party or the Praja Socialist Party
that has stated it Sir, I leave it at
that and now I come to the demands
of the Ministry of Defence

Sir, 1t 1s not our complamt or our
quarrel that a lot of money has been
spent on matters of defence But the
question 1s whether our defence 1s
being really strengthened and whether
the strength of our defence 1s really
commensurate with the money that
we are spending on 1t It 1s of course
clear that year by year we are spend-
ing more and more on defence We



1027 Appropriation (No. 2)

[Shri V. Prasad Rao.]
certainly understand that there is
reasons for it, that imperialists are
certainly arming our neighbour that
they use them as cat’s paw to stifle
our policies, especially our foreign
policy. So our quarrel is not that we
are spending more. But the question
is: Are we spending it rightly? Do
our extra spendings effectively con-
tribute to the increased defence of
our country? We want to examine
the matter from that point of view.
But it is our sad experence
whenever matters connected with
defence are brought in here, a sort of
mystery, a sort of secrecy is brought
in and it is shrouded in it. And
whenever any criticism is levelled
against the Defence Ministry, I don’t
think a proper reply is given even
to a simple question; questions of
public security and other matters are
brought in. To cite only a small
example, yesterday we had asked of
our Deputy Defence Minister how
much progress is being made as far
as self-sufficiency of our ordnance
stores is concerned. It is given even
in the Defence Services accounts, how

much we ame spending in foreign
countries, especially in England, in
the purchase of defence stores. It

has been recommended by the, Esli-
mate Committee in their report that
we must have our own ordnance
industry and in this respect we must
be self-sufficient. It is a simple ques-
tion of percentage and the reply
could have been given in so much
per cent and so on. But even then
the Defence Ministry wag not pre-

pared to give that Information. If
really progress is made, then I am
tempted to ask the question: How

is it that we are spending increasing
amounts in the purchase é¢f stores from
other countries? :

. When we had established ordnance
industries, which at least in part are
fulfilling our needs, how are we for-
ced to purchase more and more stores
from the UK. instead of less and less
stores? I shall quote figures given by
the Defence Ministry itself. In

that

|
i
i
{
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1953-54, we spent Rs. 19°13 crores
in U. K. In 1954-55 it was Rs.19°36
crores; in 1955-56, it was Rs. 20:81
crores; in 1956-57 it was Rs. 28'66
crores; in 1957-58 it was Rs. 703
crores and in 1958-59 this rose to Rs.
7128 crores. Are we not legitimate
in asking, Sir, this question that,
if we are having more ordnance fac-
tories, if we are increasing our defence:
production, how is it that we have to
spend more instead of less in foreign
countries for procuring our stores? I
do not for a moment suggest that we
can be self-sufficient overnight as far
as these stores are concerned. I per-
fectly agree that there is necessity
to purchase some of the materials
that we are not producing here, but
our quarrel is how, in spite of the
best efforts, we have still to depend
more and more on other countries?
There has been practically no increase
as far as the defence capital outlay
is concerned. In 1956-57, a sum of
Rs. 22'36 lakhs was spent on capital
outlay, and in 19058-59, the budget
estimates are for a sum of
Rs. 26,93,00,000. How is it then that

1028

‘in spite of the tall talk that is going

on about our making every effort to
become self-sufficient we are not allo-
cating more funds for capital outlay?
Instead, we are spending more and
more money in importing defence
stores. '

The next point I want to raise is
why we are spending all this amount
only in the UK. We want toc be satis-

fied that every reasonable effort is
being made to procure these stores
from other countries also. We
want to be assured that
after making every effort possi~
ble we find it more convenient,

more suitable to procure these stores
from the U. K. The charge that was
levelled against the Defence Ministry
was that even though some of the
materials were offered by other coun-
tries on cheaper terms, on much more
convenient terms to us, they were
refused; instead, we are taking all
these stores only from th~ U. K. and
from no other country. I perfectly
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understand that there should be con-
tinuity in the purchase of these stores.
Of course, if we buy a particular type
o. plane from a country, the spare
paris will have to be houghi from
that country but if some other country
is offermng things on "much better
terms how is it that we are not
approaching those countries for pur-
poses of procuring goods from those
countries? We understand, Sir, that
& very efficient fighter plane, MIG
17, wag offered to us from a socialist
country, but we rejected that offer
and paid higher prices for procuring
these Moth-GNATT fghter planes,
which have nét got a very effective
range. I understand that the range
of these planeg is only about 150 miles.
We want to know as o why we
bought these planes from the UXK. by
paying higher prices. We also bought
from France the Mpystere Fighters.
They are mysterious fighters or what-
‘ever it is. We want to be assured that
reasonable efforts are being made
to get these stores, these planes or
whatever material is required, from
the country that gives them at com-
petitive prices. We want an expla-

nation from the Defence  Ministry.
~ (Time bell rings.) ’
Tee VICE-CHAIRMAN (Snr1

RAJENDRA PraTAaP SINHA): I
you will kindly cooperate.

hope

Surr. V. PRASAD RAO: 1 think our
Party was given an hour and fifteen
minutes and only about fifty minutes,
not more, have been taken. I think
some twenty-five minutes or more is
still left. That was the understanding
I had.

v

THE VICE-CHAIRMAN (SHRI
RaJENDRA PrATAP SINHA): We have
to finish this debate as early as possi-
ble and I would like to call on Mr.
Gopala Reddi by 3 p.mM. There are
a number of speakers. I shall be
obliged if you will cooperate and wind
up as early as possibie.
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Sarr V. PRASAD RAO: I shall fry
to finish as early as possible but I
still need some ten minutes more.

Tue VICE-CHAIRMAN
RAJYENDRA PRATAP SINHA):
in five minutes.

(SHRL
Wind up

Surt V. PRASAD RAO: I will try
my best, Sir. -

Another complaint that I have got’
against the Defence Minisiry 1s that
there is no fresh thinking as far as
matters of defence are concerned. It
has been said always that it is the
function of the Chiefs of Staff and
of none else to think about matters
of defence. May I tell the hon.
Defence Minister as well as some of
the Deputy Ministers of Defence, Sir,
that the biggest contribution that has
been made to the Chinese strategy is
by Mao Tse-tung who does not hold
any rank in the Chinese Army. May
I also inform the House, Sir, that some
of the cogent and the best suggestions
were made by Members of Parliament
in England, who did not hold any
rank in the Army? They were all
civilians, I think it is not correct to
think that it is the close preserve of
the experts and of none else. Our
complaint always has been that we are
not thinking afresh as far as our
strategy is concerned. "We are con-
fined to the old rut left by the Briti-
shers. If we had nof followed in the
same old rut, there would have been
no necessity for us to spend such a
huge amount on such a thing as the
aircraft carrier. I had raised this ques-
tion on a previous occasion also but
no 4dnswer was given. It was stated
by the hon. Deputy Defence Minister
that it was better to be conservative
in matters of this kind rather than be
experimenting. I do not understand
this mentality. I do not understand
this mentality of the Maginot Line,
where conservatism spells nothing but
disaster for the defence of our coun-
try. If we had independentlv thought
about our strategy, we would have
never gone in for the purchase of an
aircraft carrier. This carrier, as atac-
tical weapon, can only be used to take
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the battle to the shores of another
country or to defend our country when
we are going to be attacked by plan-
es. Conditioned as we are, if we have
to defend our country, I think we can
effectively defend our country even
without having this aircraft carrier
but by having shoreline batteries, by
having a radar system and by having
more anti-aircraft guns with electro-
nic devices and with radar control.
We can as well do away with this
type of aircraft carrier which is not
even the latest according to the
information that was given to us. In
planning our purchases of planes and
other things, we are more trying to
keep up with the Joneses than to
think actually of our needs, to plan
our strategy afresh, to see actually
what is required, what is the poten-
tial, what are our strong points, what
are the things that we can utilise
rather than imitate some other country
which is trymng to copy all these
things. May I remind the House that
a weak country—of course it is having
a lot of population—Ilike China could
withstand the onslaught of a highly
industrialised country like Japan by
properly marshalling its resources, by
properly utilising its strong points?
Are we making any such efforts to
learn these things from them? Our
cadre of officers unfortunately know
much more about El Alamein, Tobruk
or the campaign of the first World
War than what has transpired in other
Asian countries to resist and repel the
aggression of Imperialists. Do our
officer cadre know anything about
the experiences of the Chinese fighters
fighting against Japanese imperia-
lism or the experience of some of
the Soviet Armies when they had to
fight against the Nazis? Are we tak-
ing into consideration all the advan-
tageous factors that we have got at
our disposal and trying to utilise them
to the maximum effort? We want to
be assured that \proper re-thinking
is going on and we want to be assur-
ed that we are going to utilise to the
maximum our own talents and resour-
ces and that we are not going to
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imitate or try to imitate some other
country in shaping our defence policy.

Thank you, Mr. Vice-Chairman.

s FATCEHTE WP (7T AT
ST STTATEA WRIEA, TF  AIT(4T
QX FTC ) efqaa ¥ € qaqr &7 L ar g
fame & gATy FT O 0 fag g A
T A FIT KA T A ITRT 9F I
g F1 3T W U | AT qAA 7 A1
afq AT F ITRT HIAT TRIA FIT HL
&1 ITEET TGAr B AT IR
ST S FE, IAT AFRT ATAAT FFAT
78, sfew M fandar ) fm o 3 7
giafafa &, #9714 97 a1 g M A
Tq FA FTOET TF ITF 97 T 3 AA-
HiaT TARIX THo UFAM ST AR
adagy o gafag fawa fag a7,
FTIF IRl swfaeed ¥ fag
Fg F19 fFaT o1 1 3@ TEC F JoAr
TH 97 § 87 0T HAF 74 9 G R E,
i g TF [ agr AW E AT q9
g7 J9% fgzey & )

AT AGT g A AT TR
gifar g2 4 | 3AF & &g ¥ (aas
FT 71T 4 (7971 IT9 TF THR A
fazrar g% g€ 2 1 1% 99 faar @
afermr 7 @ @ & fax wsgr §r
FFATE, T TCHL & 747 | 39 &q &7
fog e v 7 qF 5 zawr afcowm
gas qaafa wrEsi F faq W0 wegy
qEr g1 gwar | 7 fRmAd Sqfaey
® 41T FW § AR A N FE7 3 R A
39 T 7 A T T F9 FI G )
q AT A, TATAG AT F I AT A
FW FIET G E AT F a3y 73
faaadr gAHC THML LA & TA
q4 @ 39 Frq (FA7 40 | fgF wa S
T AT FT A0 AT 3 B UATAG
FISHT 90,000 &> & FF FIT FL AL
o W (9 TF AT 39 51d B FIAF

© gty oF feray
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§ frad AE@ R FAI S | IR AT | @F FAR OR F@ATE | FUL TWY,

JRT TF-UF oG [T T A F AT §
TR TR TS FEHT &1 GFHT T07
3T qT Wl SF WIS FET 2 1 OH
TF WER F A | FGAT AT TH FLS-
qfg smadT 1§ 39 F 09 T4 AR
g d S17 g7 ‘gAR 7gt favsy waa
FT LA &G TS &, AT AT a1 F
qHE AT FT Fal @ qrog | F
3 ¥ faaoar ¥ #g— T, 73T
9 J ST AT AT HTH FT R g
ag @& g sma, gy fafae &
R A 7 A A1, T TAT TR
THERT & IZ 3 AT H AOHT ATET |
ArsmsEm KT s A R fE
9 7 A™T qIEIT F TAqT AT
2 | 5w afen swfaezg faa wifqmme
F HI TAT AT T& HUTT Hi A AT AT
farr g | smamdTaEEFam e
sASaT gAHI § § e fafaseT
FIT I WIS TET § | ;T STo FEFT
qTER g, F gL AT & 994 & |
Z0 TV AT QT I FTAH E | FfeT a8
& AT g8 fE dmwT @tgm A
FEqfa & a1 gw @RI FT W
frr &« amag gE@fem qefafa
S A G AT G AT § | g9 gHad
g, A gErfa & Wiy FeaT ange
FIHTH FAT AT | 7 ITFTHIE ahIA
qET g, AFFT 3377 STET AT 7397 R
I & ufeerawa fedio 9 aregfas
g% 7 A e & 47 § 91 I9ge
Fo fear g & ‘s F EE F §
I AT 9 W R FTH FEAT 93T
g1 asarg frd ox 3 & di
T3 § & HIR T F AT ATH A7F F7 Ziav
P\ M A IR AR TG, 7
fafegai A AR s I g1 g
faava St =y wwe § 5 ey 9-
HIF FEFAT A——HIX AR FH F

FOIN T GF (77 AT § | SIH
TFA F FAR 3T 7 &g T7 G5 &
T || Hifaae 37 af e F1
g foF a7 9Rg 8T8 F&r1 § framdr
g1 ¥ AR SR A & owfax oot
Fwzgar g 5 wvd dw A fyw fua
AT 7 9 TG F( T TFT 30 T4
e ama ? o wE S oo gaww
FT B & T 3 ufaary famay 2
§ guemar g 6 ST g 9 ae
e fAEdar § G47 AT (Regea T #7
e A% AL A ZHE QisdAaareg fearee
F faredr Itfga | 578 39 909 1 94T
T % et g1 afaFta R gleasTd
e &, ST STBMEAT AveA sy
AT §, FE FA T7 T AFLL AT A E
YT ST F1T gisaaarsa fearam w7 @1
g 97 (A2 agg Iwany § | 3R
fer < St 7 faee) #t ) AAifaar
F &1 & AT AT H AT FT g
T F2T 2 1890 § 47 THHICaT &
F19 fFaT & | AU A 8, 9 w9 &
ST # T8 FAT Afgq | fow e ¥
TSirafa #7797 @ §, 99 3 & fgew
T AATTAT FHT STHTT T AZT AT
I FT Y T FT AL ATFT AT, qg
STHTAT HTAT | a7 98 S| & &7 &
a1 AL BT AT @I § | T§ TF DA g,
feest 7 AR 97% gofa anfes e
FIA | 398 wfaF 7 7@ T |

Surr D. V. PATEL (Bombay): Mr.
Vice-Chairman, it is better that I
have got this opportunity to speak at
this late hour after having had an
opportunity of listening to the replies
of a couple of Ministers who graced
this House a little while ago. I know
a lot of good work is being done but
that is not all; more could be done
and we are dissatisfied that more is
not done. I will confine my remarks

fpaT we g | gE] ¥ A fpqar | to the affairs of two or three
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Ministries only—Food, and Informa-
tion and Broadcasting I will make
only a passing reference to the Minis-
try of Education

The Miistry of Education, I under-
stand, 1s getting into safer and safer
hands, particularly since Mr Desh-
mukh has taken chaige of the Uni-
versity Grants Comnussion I need
not dilate on that subject at all, but
I do feel that this systom of dual con-
trol 1s perhaps the root of many of
our troubles The Gentral Govern-
ment advises the introduction of some-
thing but the State Governments say
they are autonomous and they are
not willing to mmplement thal Thus
a sort of a chaos has come about and
that 1s why the standard of education
has been gomg down every day,
much more so, I will say, m: the State
of Bombaw

The same 1s the case with the Food
Ministry 1 doubt whether we have
got really a food plan at all It 1s
only a paper plan, a plan that 1s
made out by reading books published
in foreign countries, with cutlandish
and mmported 1deas, 1deas that are
not congenial o the soil of this coun-
try I do not know how and when
1t will work but I would draw the
attention of the House to how they
are working today Las* year the
Director of Agriculture of the State
of Bombay—Dr Shirname—retired
from service He said that he had
put forward a scheme of rice culti-
vation, rice which we all like very
much but of which we are very short
He named 1t the Japanese method
of rice cultivation because, he said
that in this country only when we
say that this 1s imported from Europe
or Japan, people look at it, but if he
told them the truth that he learnt
the method {rom the poor cultivators
of Khera, the people would not even
look at 1t It was in fact whal was
being practised 1 the district of
Khera for years, for centuries But
we have disrupted the whole system
by ill-advised, !-thought out and
hasty tenancy legislation over which
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Delh: has little control In the Dis-
trict of Khera in one taluka alone
there were 5,000 pumps and engines
working and previously, during the
days of shortage of food, the culti-
vator took three crops of bajra ;m a
year Today one does not get even
one satisfactory crop a year because
the land 1s given to persons who do
not know what land 1s and do not
want to work, who have not got the
equipment, who have not got the
money I am not pleaaing for the
landlord, they have got their own
advocates and they will plead for
them, but I am pleading for Dbetter
food production Our friends on the
left have done something better than
Bombay They have given land to
the tiller but they have specified that
any holding of less than five acres
would not be touched That 1s not
so in Bombay, I do not know what
exactly the position 15 elsewhere And
the result 1s there 1s quarrel and there
13 no cultivation There are feuds,
there 1s burning of crops and
there are murders The tenant says,
‘this 1s my land’ and the land'c:d says,
‘“this 1s my land’ For want of a pro-
per food policy there 1s thic uder con-
fusion Therefore I say that we need
a proper plan, a plan that wili work
i this country instead of uprooting
the people who knew now to work
on land, people who knew how to
take the maximum out of the land,
who took three crops in a yeama by
usmg the means of irrigation Irri-
gation was utilised so much that the
subsoil water level went down 25
feet in a decade That 15 the extent
to which crops were raised in that
area There 1s no crop there now,
there 1s hardly one crop and I was
hoping that our hon friend Mr S K
Patil, when he took chaipe ¢f the
Mmistry of Irrigation and Power,
would do something about it, par-
ticularly 1 the matter of giving
water to these people Unfortunately,
he was only a bird of pas<age I
notice that in the Government of
India there are few Musters who
stick long enough to do somecthing
They stay for a year or two years

1036
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and in the third year they gc¢ some-
where else. Mr. Patil was given a
reception in Bombay when he came
and I remember the remarks made by
a speaker. The speaker said that Mr.
Patil is Minister for Irritation and
Power, Irritation for the people and
Power for the Minister. That is really
the history of irrigation, paruculacly
in Gujerat.

Mr. Nand2 laid the foundation stone
«f the Kakrapara project ten years
ago. He promised water, to how
many lakhs of acres can be seen from
the Government publication. He said
in a few years the second part of the
project would be taken in hand and
you would get electric power. But
‘the project was taken in hand with-
out even a proper survey, without
even taking levels, because it was
somebody’s constituency and the work
had to be started before the elections.
The result is thousands of acres of
land are lying idle, because they have
been dug up, no levels have been
taken. The levels will have 1o be
taken again. The canal which should
normally be in a straight line has
been made into a winding one, because
somebody’s field had to b= protected,
somebody’s field was not¢ to ke dug
up, somebody’s friend had a pull in
Delhi and he got the canal made into
a winding little lane. Any person
with ordinary sense will tell you that
this canal will not work, much more
so an irrigation engineer. So, finding
itself in difficulties, the Irrigation
Ministry of the Government of India
very cleverly put the baby in the
hands of the Bombay Government!
So, we have no say in the matler. I
say this is a very indifferent manner
of dealing with the food situation and,
therefore, I say that the Govcrnment
of India has no food policy at all
When we had two years of good rain,
nature was bountiful, we announced
that we had solved the food problem,
we had turned the corner and we
started exporting food. The wise
man is he who provides for the rainy
«day. (Time bell rings.) We did not.
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i We failed to do so and today we are
reaping the benefit. I am afraid the
Government of India is going back
to the days of the Grand Moguls who
occupied this place.

IC38

THE VICE-CHAIRMAN (SHRT
RaJENDRA Pratap SiNHA): I hope the
hon. Member will kindly wind up
now. , ~

[3

Surr D. V. PATEL: Please give two
minutes more. I have referred to only
one Ministry. 1 will not take very
long for the other Ministry. I am glad
that Dr. Keskar has come to listen io
me. We have got into the ways of the
Grand Mogul. I asked a very simple,
little question, is the Baroda station
to be wound up? Dr. Keskar issues
a press statement. But he refuses to
answer a short notice question because
he is afraid of supplementary ques-
tions. I ask him, since he is on the
floor of the House, what happened to
the amplifier that was there in the
Baroda station, the transmitter which
was installed by Sayajirac Gaekwad
for the people of Baroda? What hap-
pened to the assuranceg given to the
people of Baroda at the time of mer-
ger that none of their amenities would
be taken away, whereas it has been
taken away? And why? Ut is because
of these happenings that the people
of Gujerat are tired and they ask for

Maha Gujerat and that is why they
have sent me here, because their
voice is stifled on all sides. They are
not allowed to speak. They have sent
me here to represent them. I did not
seek this election. The elected mem-
bers of the Bombay Legislature, 35
of them, came on deputation to my
house and asked me to take this place
because they said that their voice was
being stifled from all sides by such
means.

One thing more, and that belongs
to the Ministry of our friend. Dr.

Keskar, again—advertising. How is
it that certain newspapers in Ahmeda-
bad overnight changed their policy?
What happened? Who spoke to thrm?
Will Dr. Keskar deny that they were
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spoken to about advertisments, about
changing their policy? Even if he
denies it, the reading of the papers
will tell you what the position is. And
it would tell the Government of India
that they will have to change this
policy. It is no use making state-
ments that they will not change it.
The Prime Minister made a statement
that we would never agree to the
partition of India and you have given
partition. Similarly, you will have to
break up the larger, bigger, unweildy
State of Bombay very soon.

Tue MINISTER or INFORMATION

AND BROADCASTING (Dr. B. V.
Keskar): Mr. Vice-Chairman, I had
no intention of intervening in this
debate, but I find that yesterday
certain remarks were made and state-
ments made on the floor of this House,
which if not answered, might leave
an impression in the minds of Mem-~
bers that there is some foundation for
them. No doubt in the course of the
debate today many of my hon. friends
here have already given effective ans-
wers to some of the wild allegations
made. But I think I would be failing
in my duty if I do not refer to one or
two of the important matters that
were raised by an hon. Member here.
An hon. Member has tried to put for-
ward the suggestion that the question
of the freedom of the press has been
not only neglected by Government,
but Government had been trying, by
various means, to suppress the free-
dom of the press or interfere with the
freedom of the press in various ways,
more especially by the various legis-
lations that the Government had been
bringing forward and also by other
enactments. I would like to point out
that many times on the floor of the
House, during the last three or four
years this question has been debated
and I might remind hon. Members
again that it is for the specific purpose
of having this question carefully
looked into that the Government
appointed the Press Commission. We
wanted to be very sure as to what
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were- the lines on which the develop-
ment of the press should take place
and also what ought to be the Gov-
ernment’s attitude towards the press,
in what way it might deal with cer-
tain problems facing the press and
such other allied matters. The Com-
mission was presided over by an emi~
nent High Court Judge and was com-
posed of eminent men and journalists.
The Commission’s report was debated
in this House. As a result of the
Commission’s work one or two pieces
of legislation were also brought
before this House and enacted by it.
Now, what I would like to draw the
attention of the House to is that this
question of the freedom of the Press
was discussed during all these occa-
sions, on four occasions in this
House and in the Lok Sabha, and all
the pros and cons were thrashed out,
and I make bold to say that the point
of view that we placed before the
House was supported by an over-
whelming majority. Government’s
attitude is very clear. We do not
have any intention of interfering with
the freedom of the Press. But when
the question comes up of helping the
Press industry as a whole or trying
to solve the problems that are facing
it, we will have to adopt certain mea-
sures, and it is for that purpose that
we asked a Commission to give us
advice, and whatever legisiation or
enactment has been put forward, that
has been done according to the recom-
mendations of the Commission. ’

Now, a lot of criticism was made of,
for example, the Working Journalists
Act. At present the Working Jour-
nalists Act is under the control of
the Ministry of Labour. I would not
like to say much about it, but I can
say this much that the Act not only
does not interfere in any way with
the freedom of the Press but it is
intended to help in preserving it, im
guarding it.

[Mr. Deputy CHAIRMAN in the Chair}

When that Act and the Act for the
Price Page Schedule came up on:
the floor of this House, the:
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overwhelming majority of Members
here from all parties supported the
legislation, and then also points were
made regarding the freedom of the
Press, and it was the opinion of this
House that this was not interference
with the freedom of the Press. The
question was taken to the Supreme
Court, and there is now the ruling of
the highest Court in this country that
the Act 1s quite all right, that there is
nothing wrong with the Aect. If some
people are taking satisfaction that a
particular decision of the Wage Board
was considered to be wrong and was
cancelled by the Supreme Court, they
probably overlook the fact that the
Act practically in its entirety, leaving
aside a very small sub-section, was
considered to be thoroughly in line
with the principles laid by the Con-
stitution.

An hon. Member who spoke yesler-
day was so much annoyed with this
Ministry and myself that he was good
enough to say that he is very happy
that some of the work or responsibili-
ties of this Ministry are being looked
after by the Home Ministry, and he
very much desired that this work
might be taken up by the Home Min-
istry. Now, that shows ignorance of
how things work in Government, and
it only shows that he probably desires
that this work might not be with this
Ministry but some other Ministry. Sir,
you know that all important decisions
of Government are taken collectively.
There is no decision which is taken
by any particular person. It might be
that the day-to-day work is done by
a particular person. In fact the Price
Page Act or the Working Journalists
Act or the consideration of the Press
Commission’s recommendations, they
are all the result of collective delibe-
rations of the Government, and in
fact even the drafting of the Acts was
done by the various Committees of
the Cabinet and gone into very
thoroughly. The changing of a parti-
cular department might please him if
he has taken such a dislike to this
Ministry or myself, but I might
assure him that it is not likely to
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make the least difference as to the
policy that the Government is follow-
ing, because the policy is laid down
collectively. It is not laid down
according to the will or whim of any
particular person. So, if it gives him
any pleasure, he can certainly wish
it or try to do if, but as far as the
principal objection is concerned, I do
not think that it will make much
of a difference. I might go even fur-
ther and say that if it is his conten-
tion that the Government is trying to
interfere with the freedom of the
Press by the various enactments that
are brought before Parliament, I am
prepared to agree if a sizeable min-
ority of this House stands up and
says that the Working Journalists Act
or the Price Page Act is something
which encroaches on the freedom of
the Press, to reconsider that ques-
tion, As you know, Sir, when both
the Bills were brought before this
House and the other House, we could
not get even five Members to vote
against the measure. They had such
an overwhelming and popular sup-
port in both the Houses.

Sir, much was made of the fact that
we have not been trying to bring
about any agreement between the
various sections of the Press. Now,
that is a wrong statement. It has
always been our endeavour to try to
bring about settlement by agreement
between the wvarious sections of
the Press. In fact it was tried two or
three times, but we found that the
time was not propitious. Both sides
refused even to come together and
talk—for whatever reasons, that was
not our affair—but the time was not
propitious, and as our efforts could
not succeed, we were not able to take
it up then. Now, as the Supreme
Court has given a definite verdict, the
parties are more agreeable to come
and talk, and we are very glad that
we have been able to find this oppor-
tunity to find a solution, if possible,
by agreement, because a solution by
agreement is always better, and that
has always been our effort. When it
is said that Government is not looking

.
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to the interests of the Press
Government is not keeping
with the Press, may I ask what is
meant by saying that Government has
to keep contact with the various see-
tions of the Press, the various inter-
ests of the Press? I would like to
remind you that there is no
doubt there is such a collectivity
which we can envisage intellectually,
which we can imagine, but if we go
into the question, the Press is a com-
plex problem. If you take, for
example, the proprietorial interests of
the Press, the interests of the big
papers are not the same as the inter-
ests of the medium papers and those
of the small papers. The mofussil
papers have not the same interests as
the big city papers. There are also
the questions of the pronrietors, the
working journalists, the editors, and
so on. When Government has to keep
contact and look to the interests of
the Press, it means we have to look
to all these interests, and we have to
try to keep a balance between them.
"Wherever we find that by looking into
the interests of all we age not able
probably to satisfy a \particular sec-
tional interest, it is natural that they
should become annoyed with us. So,
I am sorry that because we were not
able to satisfy a particular section of
the Press interests, a general accusa-
tion has been made against us that
we are not looking into the interests
of the Press or that we are trying to
"be discriminatory or going against it.
I would like this House to rest assured
that as far as this question of the Press
is concerned we have tried to keep as
much aloof as possible where the ques-
tion of Press liberties is concerned.
Hon, Members might remember that,
when the question of the Press Trust
of India came up here and a large sec-
tion of this House and the other House
insisted that we should try to force
the Press Trust of India and other
agencies into making them a Public
Trust, we explained that we did not
think that constitutionally it would be
proper for us to interfere in the work-
ing of the agencies, and we, therefore,

or
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Whenever -we have felt a doubt that
a particular thing might impinge on
we have
kept away from it and we have had
to take some opprobrium in this House
on that account. Therefore, it is unfair
to accuse the Government of trying to
interfere with the freedom of the
Press.

I find, Sir, that there was a point
made that the Government tried to
offer a subsidy to the Press Trust of
India. The fact is to the contrary.
The Press Trust of India came to Gov~
ernment asking fér help, because due
to certain things on account of the
Working Journalists Act and others,
their commitments were becoming
heavier, and they thought that Gov-
ernment might help them by increas-
ing the subscriptions that we were
paying for the All India Radio. In
all these questions, ,we decide things
on merit and that is what our attitude -
has all along been. 1 do not think
the question of ever giving any subsidy
as such has arisen.

I now come to the other question of
the Publications Division. Much was
made of it and I am surprised that
fantastic charges were made.

Pror. R. B. SINHA DINKAR: The
subscription of the All India Radio to
the P.T.I. was increased.

Dr. B. V. KESKAR: Yes, increased.
They said they had to pay heavier
charges ete.

Fantastic charges were made against
the Publications Division that it has
become a Hitlerian organisation. If 1t
can become Hitlerian simply by the
increase of volurhe and the quota of
books published, then this is a new
definition of ‘Hitlerian’ which I have
not heard up till now.

I would 1like to put before hon.
Members a few facts about the Publi-
cations Division and let the facts
speak for themselves. I would not
like to say anything more. The Pub-

.declined to intervene in this matter. | lications Division is publishing books
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and pamphlets on behalf of the Gov-
erninent in four categories. First of
all, we publish the Plan publicity
pamphlets and books. They are con-
nected with the Five Year Plans. This
work is done under the guidance of
the Planning Commission, not done
by the Ministry itself. Then, we pub-
lish books about tourist publicity,
pamphlets on tourist publicity. These
might have increased and these are for
use for the publicity of the Tourist
Organisation of the Government of
India. We are also publishing factual
and statistical books which are helpful
in giving facts and figures about Gov-
ernmental and commercial activities of
the country, which might be of use to
the general public. We do publish
also a few general and cultural books.

These are the main categories that
the Publications Division is publish-
ing. Of these, I would like to point
out, the major part is really Plan pub-
licity and tourist publicity. There is
very little, or a minor portion, which
is done for general and cultural books.
There also the objective that we keep
in view is that we will not publish
generally. anything which is likely to
be published or which can easily be
published by other private parties and
sold. What we keep in view is that
they are publications of public interest
and of cultural interest in which the
ordinary book publishers are mnot
interested because there is a risk that
it may not give any profit and about
books which are of use to the public,
we think it is right and proper for us
to publish such books.

A point was made that the Govern-
ment is trying to compete with the
private trade. Now, Sir, there is no
monopoly of books or publishing for
the private trade. At least‘ we do not
recognise such a monopoly. Also we
do not like to do any harm to the book
trade and T am quite sure that no harm
has been done. We have to keep in
view certain facts of the situation in
our country today. Ours is a poor
country which is becoming literate, in
which we are trying to have schools,
colleges and intellectual education on
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as large a scale and as quickly as pos-
sible. For all these, books of genéral
interest have to. be produced on a
large scale and as quickly as we can.
We find by experience that, if it is
left purely to the private trade, a
number of interesting and useful books
will never be published. In fact, it is
keeping this view in mind that the
Government have taken a number of
steps—not only. the Publications Divi-
sion—for making available to the pub-
lic valuable and historic publications
at as cheap a price as possible. I think
hon, Members are quite aware that we
have established the National Book
Trust which 1is under the.Education
Ministry. The Prime Minister in
establishing it has publicly explained
the role of this National Book Trust
which is to make available eminent
books, classics and books of use to the
public and publish them in large quan-
tities and make them available at as
cheap a rate as possible. There is also
the Sahitya Akadami which tries to
prepare volumes and books which are
of use to the public. Both for the
National Book Trust and the Sahitya -
Akadami the Publications Division are
the main publishers.

N

So it will be clear that we are not
doing it on our own. All the Plan
done in
consultation with and under the advice -
of the other Ministries. Most of the
publications are such that the advice
and recommendations of the Ministries
are followed. So, really speaking, the
Publications Division is only the pub-
lisher to the various Ministries and also
autonomous bodies like the National
Book Trust and the Sahitya Akadami.
No doubt, we feel we owe a duty to
the public that if certain important
publications cannot be made available
to them we should make them avail--
able. I give an example. You remem-~
ber, only about six or eight months
back, we announced the beginning of
the publication of the collected works
of Mahatma Gandhi which will pro-
bably go into 40 or 50 volumes, with
the intention to publish everything
that he wrote or said. Now, this is a
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colossal work., I cannot expect a pri-
vate publisher to take up this work
‘and carry it out. In fact, if the Gov-
ernment had not come forward and
gathered together all the materials and
the organization to do it, I am afraid
this work would not have been carried
out. I can mention many publications
of this type. I can also point out to
hon. Members that the utility of our
publications can be proved by this fact
that all our publications sell and sell
well to the extent that even books
and pamphlets published for Plan pub-
licity have been sold, not one, but twa,
three and four editions and we have
had to bring ‘cut a number of editions.
For example, for books like guestions
and answers regarding the Five Year
Plans we had to bring out the third
edition. We are not trying to waste,
public money, or to do something
which the public does not want or
which is simply distributed. For
example, our total revenue from sales
today is Rs. 16 lakhs. It used to be,
a few years back, only Rs. 3 lakhs.
The total value of our free distribution
is round about Rs. 4 lakhs. We uare
selling for Rs. 16 lakhs getting cash,
and we are only distributing wupto
about Rs. 4 lakhs, of which practically
everything is on Plan publicity. I am
talking of free distribution. This will
make it clear that we are not trying to
waste public money. Whatever is being
“done is of such value that the public
wants if, that the public buys it and
likes to buy it. A number of cultural
books have already gone into ihe
second edition and are being published
again and again.

It is our objective also that we try
to publish things for public utility or
what is of use to the nation as a whole
and leave to the trade other sorts of
books in which we generally are not
interested.

So, 1 hope, Sir, that Members will
not accuse the Publications Division of
trying to be Hitlerian. I have never
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annoyed that he probably stepped into
an exaggeration.

I will take up the question of
periodicals which was mentioned by
one hon. Member. As far as periodi-
cals are concerned, I might straight-
away tell you that, so far as the Min-
istry and the Publications Division are
concerned, we are bringing out only
three periodicals of our own. It is not
a fact, Sir, as was said yesterday—it is
a fantastic exaggeration to say—that
we are publishing 120 periodicals.
There are, in all, about 20 periodicals
of which, as I sa:d, only three are being
published by this Ministry directly.
All the others are being published on
behalf of the other Ministries. Now,
this is a difficult question for me to
answer. No doubt, some of the points
made by some hon. Members lhike Dr.
Ray who is sitting there has some
validity. I agree that where particular
periodicals overlap, that should be
locked into. But, then, various Min-
istries have got certain objectives
before them in publishing a periodical
and it is not possible for me to ques-
tion them or challenge whatever ihey
might do. You might say, this is a
wrong type of organisation; that Is
probably right. But, as far as I am
concerned, I am afraid I am helpless in
the matter,' but I would also like to
point out that it should not be con-
strued that all these periodicals are
useless. It is possible that they might
be improved. For example, we are
publishing the ‘March of India’. It is
specially meant for the External Affairs:
Ministry and they send it out and it
gives useful information about India to
outside countries. And that has been
constantly under our supervision and
also under the supervision of the Min-
istry of External Affairs, and we are
trying to see how it can be improved.
In that way, Sir, each one of the pub-
lications is done for a particular Min-
istry and we are only the publishers.
It is no use trying to come down on us
for all these publications and also try-
ing to make twenty into one hundred
and twenty, which I think is not fair
either to the Publicationg Division or
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to the various Ministries.
rings.) 1 am sorry, Sir

(Time bell

Sur1 H. P, SAKSENA: What are the
three periodicals which you are pub-
lishing on behalf of the Ministry of
Information and Broadcasting?

Dr. B. V. KESKAR: Yes, out of these
three per.odicals, there 1is one
children’s publication called ‘BAL
BHARATT and then there is another
publication known as ‘AJ-KAL’ in
Hindi as well as in Urdu. And there is
a history behind these three publica-
tions, Sir. These publications had been
carried on by the Government of India
for many years when we took over,
and they are going ohn well. For
example, Sir, the sale of each of the
Hindi publications is one of the highest
in the Hindi world, and we felt that
when these publications were going on
so well and they occupied a very good
position in the world of literature in
these two languages, it would not be
fair on our part to close down what
had been going on so nicely. Other-
wise we would not have continued
them. The other publications are all
by the varicus Ministries.

Lastly, Sir, I will take up only one
point and that is regarding the infor-
mation cadre which has been mention-
ed here. Dr. Ray tried to put forward
arguments for the unification of both,

‘the external information cadre and the

internal information cadre. As far as
the internal information cadre is con-
cerned, we are trying to have it formed
into a regular cadre. In fact, the
scheme has been entirely accepted and
the selection of officers and tiheir
review by the U.P.S.C. is going to {ake
place very soon. But whether the
cadre should be separate or united is a
very difficult question and I will not be
able to answer that question straight-
way. No doubt, there are arguments
in favour of both these things. There
are arguments in favour of unification,
and 1 might put it to him that there
are arguments also against unification.
S0 Dboth these things will have to be
considered very carefully. But cer-
tainly his suggestion is worth being

v ~
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carefully looked into. Sir, I do not
want to take any more of your time.
I am sorry that due to some wrong
statements made about the activities
of this Ministry, pertaining to the press
and the Publications Division, I had
to intervene in the debate. Otherwise,
I would not have troubled the House
at this time. Thank you. ’

Tue MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (SHRI
B. N. Dartar): Mr. Deputy Chairman,
I am going to intervene in this debate
only on one point.

My hon. friend, Shri Shiva Rao,
yesterday raised one question that the
traffic control in Delhi was far from
satisfactory. Naturally, Sir, he had in
his mind, as all of us are having here
before us, the tragic picture of the
deaths of two children in an accident
only a few days ago. So far as that
matter is concerned, Government are
taking all steps to find out the reasons
that led to this unfortunate disaster,
and after investigation, they will {ake.
all necessary steps so far as the avoid-
ance of such accidents is concerned.
But after making a reference to this
tragic incident, Mr. Shiva Rao natural-
ly raised the general guestion of trafic
control, and he made a number of sug-
gestions, some of which are fairly
important and valuable. May I point
out here, Sir, that so far as the trafiic
control is concerned, it is a matter to
which the Government are giving the
greatest measure of attention, because
naturally traffic has to be properly con-
trolled? But before I deal with the
various ways in which this matter is
being attended to, I may point oul to
this hor', House that there are rcrtain
fairly important difficulties which have
got to be got over. One is naturally
the great increase in the population of
Delhi. The hon. House will be inter-
ested to know, Sir, that in 1946, the
population of Delhi was only 9 lakhs.
In 1951, it was about 17 lakhs or so,
and according to the present figures,
today’s population is 23 lakhs. Now,
Sir, so far as this large increase in our
population is concerned, it requires
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ernment are alive to the need to sec '
to it that there is proper control over

traffic.

Secondly, Sir, +there were also a
number of authorities, in fact, a multi-
plicity of authorities, most of which
now have disappeared after the estab-
lishment of the Delhi Municipal Cor-
poration, We had as many as 11 or
12 different bodies. And as you are
aware, Sir, the question of traffic was
common to the police on the one hand
and to a number of these local autho-
rities on the other, and, therefore, there
were often a number of difficulties
and sometimes the work was also
delayed. But happily, as the House is
aware, the Delhi Municipal Corpora-
tion has started functioning, and that
would remove a very large number of
our difficulties, and it is hoped that
with the fullest co-operation of the
Delhi Municipal Corporation on the
one hand and of the Delhi Adminisira-
tion and the Delhi police on the other
hand, the question of traffic will be
looked into to a very considerable
extent and all necessary improvements
will be made in that direction.

Then, Sir, there were also some other
difficulties which we have to take intc
account. Yesterday, Sir, a pointed
reference was made by Shri Shiva Rao
to the question of checking speed and
also to the question of seeing as to
whether licences were or were not
being issued properly. So far as that
question is concerned, I may point ocut
that there is a different Controller of
Traffic whose duty it is to see that cer-
tificates are issued after finding .a
particular car or a truck or a bus to
be fully road-worthy. Now there were
certain difficulties in the way and
Government have already. taken up
this question with the Delhi Adminis-
tration to see to it that so far as
the Controller of Traffic’'s work is
concerned, the Delhi police should also
be associated, because they are direct-
ly concerned with this traffic, and
. therefore it is expected that by the
method of co-operation and co-ordi-
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nation of work the difficulties that L
have pointed out will be fully
removed.

Lastly, Sir, so far as the question of
traffic is concerned, Government is
anxious to see to it that traffic is
maintained in as efficient a manner as
possible. For that purpose, Sir, Gov-
ernment have already taken certain
steps. In the Delhi police, for
example, we have set up one Traffic
Division for the whole of Delhi and
New Delhi in charge of a special Sup-
erintendent of Police who has a Deputy
Superintendent of Police under him
and a large number of Inspectors, and
a still larger numhber of Sub-Inspec-
tors, constabulary and others. All
these officers are looking after the
regulation of Delhi traffic, and we are
seeing to it that this regulation is
improved as early as possible. Govern~

ment are anxicus to take all stern
meagures in this respect. May I point
out that so far as this question is

concerned, Gos~rnment are not lag-
ging behind? For example, what is
being done in the City of Bombay? T
have got certaia figures to show that
the Delhi Adminjstration is taking
steps which are not only in con-
sonance with what is being done in
the City of Bombay, but in some
respects, we are taking even sterner
steps so far as the control of traffic
is concerned. May I point out in this
respect some comparative figures? So
far as the total number of vehicles in!
Bombay is concerned, in the year
1957 there were as many as 61,204,
In Delhi the number was half. It
was about 32,294, These are the
total numbers for the two cities. The
total number of accidents will kindly
be noted by the House. 8o far as
Bombay is concerned, there were
20,174 accidents in 1957 as against—
I desire that the House will kindly
note this—1,800 in Delhi. Taking the
figures as they are, the number of
vehicles is 32,000 in Delhi and the
number in Bombay is almost double.
Still you will find that as against
20,000 and odd of accidents in Bombay,
we have only 1,800 aceidents.  Now
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accidents per thousand vehicles in
Bombay was 329°61 as against 55°78
in Delhi. May I also point out that
we are not slow in prosecuting all
those who are responsible for rash
driving or those who are not taking
proper steps as required by the law?
During the same period, the total
number of prosecutions launched by
the traffic police in Bombay was 41,259
as agamst the figure of 55,689 in
Delhi. That will show that we are
taking sterner measures and a num-
ber of persons who are acting either
rashly or who are acting under irre-
gularities, are brought to book and
Government are trying their best to
see to it that all these cases are dis-
posed of as early as possible. Gov-
ernment are also trying to increase
the number of magistrates, if it
becomes necessary, to see to it that
the cases are disposed of as immediate-
ly as possible. May I also point out
that we have certain difficulties also?
The number of cyeles in Delhi, the
House might note, is more than 3 lakhs
and our law was deficient in certain
respects. Therefore, what was done
was that certain provisions of the
Bombay Police Act were made appli-
cable to Delhi and rules are now being
finalised and the moment these rules
are brought into effect, there would
be a proper control. So far as the
roads are concerned, naturally the
mileage is increasing, but Government
are trying to see that islands are form-
ed or there are certain traffic points.
Where there is very great rush, espe-
cially during peak hours in the morn-
ing as also in the evenings, special
steps are talkien to see to it that heavy
trucks and others are not allowed to
use certain roads. Therefore you
will find that we are taking all the
necessary steps. All the same, the
suggestions that Mr. Shiva Rao has
made will surely be looked into, He
has further suggested that special
steps should be taken to see to it that
children are protected. It is not
merely the children. The protection
of children must be one of the most
fundamenta] obligations of the Gov-
ernment but Government have also to
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sce that there is proper traffic and
that accidents are avoided or brought
down to the minimum. For that pur-
pose he suggested yesterday that
there should be security zones.
Already certain items in respect of
incidents of the security zone are
being taken in hand and Government
are considering as to whether it is
necessary to increase the number of
polide officers @nd constables. Now
1t was found that the number was in-
adeguate in certain respects and
therefore the Delhi Administration
had appointed a Police Reorganisation
Committee. That Committee has not
yet submitted its report but it was
considered that some ad interim steps
should be taken immediately, and 1
imagine that in the course of a week
or so some additional constgbles
will also be appointed and very soon
the number would be brought to the
extent that is absolutely essential.

Then after making this suggestion,
Shr1 Shiva Raoc made a general obser-
vation which is not very clear to me.
He has stated about the morale of the
Delhi Police as follows:

“I don’t like to pass
tures without evidence.”

This is how he starts, but he says:

any stric-

“But I qo feel that the morale of
the Delhi Police, especially those
who control the traffic, leaves a
great deal to be desired and 1 hope
the Home Ministry will see to it
that a better class of traffic cons-
tables and inspectors are recruited
for this vita] problem.”

May I point out that so far as this
general question of morale is con-
cerned, Government are fully alive to
the need of keeping up the morale at
Now on the one
hand you have to give the Police—
the constables and officers—fair con-
ditions of service. That is being done.
So far as the other matter is concern-
ed, you have to get the fullest work
in the sternest manner from the police;
otherwise things would not remain.
properly. Therefore Government are
tackling this propiem from both points:
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of view and I am happy to find that
on the whole our police officers as
also the constabulary are reacting very
favourably to the conditions that have
been given to them as also to the
obligations that have naturally to be
imposed upon them Under the cir-
cumstances the hon House will find
that Government are fully alive to
the need of regulating traffic n a
proper manner and Government have
already taken certain steps, and 1
assure this House that Government
will take all the steps that are neces-
sary to see to 1t that the traffic is
maimntained at the highest efficiency
and that nothing 15 done to mar the
traffic in Delh: As I have pointed
out, we are getting over all these
difficulties and therefore the House
will agree that the picture drawn by
my friend 1s not necessarily correct
and that Government are taking all
the steps that are necessary 1n this
respect

Tue MINISTER or EDUCATION
(Dr K L SHRIMALI) Mr Deputy
Chairman, I would not have ordinarily
liked to take the time of this House
at this late hour but my hon friend
Pandit Kunzru had ramised certain
points which need to be answered I
was rather amazed when he said that
the basic education has not been
accepted by the State Governments
though they all gave lip-sympathy to
this idea at public conferences Sir,
the concept of basic education has
been debated in the country for the
last several years and 1t 1s after a
groat deal of discussion and experi-
mentation that we have come to the
conclusion that the basic system of
education 1s the only system of educa-
tion which will suit the culture of this
country, our present requirements and
the future needs of the society To
my mind, theire are three criteria
which every educational system must
satisfy mn order that 1t may serve the
needs of the society A good educa-
tional system must suit the culture
and the geniug of the people and must
serve the present *needs and the
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future requirements of the society. In
this country all our culture and civi-
lisation have centred round one thing
and that 15 work, and the present
division which exists 1n our society,
the division between people who
work with hands and those who work
with brains 1s an artificial distinction
And through this system of
education we want to bring
about an integrated social sys-
tem i1n which those who work with
their hands and those who work with
their brains can participate Though
Dr Kunzru had suggested that manual
work for school children was essential
and useful in an educational system,
he took strong objection to socially
useful work I am afraild I cannot
understand why Dr Kunzru should
take objection to this socially useful
work 1f he has no objection to work
being 1ntroduced 11 the schools
When the child 1s engaged 1n
productive work and m socially
useful work, he gets the con-
sciousness that he 15 a member of the
soctety and that he 15 making some
contribution to the social welfare 1Is
this wrong in any way”? If a child 1s
to develop that kind of a social consci-
ousness, 1t can come only through
productive work This 1s a theoretical
discussion and I do not want to take
up the tme of the House any more
on it But I would hike to make 1t
quite clear that there 1s perfect
agreement between the State Govern-
ments and the Central Government as
far as the system of basic education
1s concerned Even at the last Educa-
tion Mimisters’ Conference held 1n
1956 1¥*was agreed that all the teachers
training 1nstitutions 1n the country
should be converted into basie tramn-
g 1nstitutions and all the new
teachers training institutions which
are belng set up should be of the
basic type

SHrt N R MALKANI( Nominated):
May I know whether M

3 PM.

Dr K L SHRIMALI Sir, I am
afraid I do not have much time and
1if hon Members intervene, it will be
difficult for me to keep to the time.
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1 may say that the Government of
India are quite aware that the State
Governments are working towards
this objective. Dr. Kunzru also said:

“Whatever may be said at public
meetings or at times in conferences,
to the best of my belief, the system
that the Government of India is
enamoured of is appreciated by
hardly any State.”

I must say I was rather amazed at
this statement, for my own informa-
tion is that we are now in the process
of converting all the teacher training
schools into basic schools.

Surr N. R. MALKANI: May I know
whether it is not a fact that some of
the well-known educationists of the
world have approved of this system?

Mr. DEPUTY CHAIRMAN: There is
not much time.

Surt N. R. MALKANI:
a question, Sir.

It is only

Surr AKBAR ALI KHAN (Andhra
Pradesh): And it is relevant.

Mr. DEPUTY CHAIRMAN: You can
put a separate question.

Surr N. R. MALKANTI: Sir, I asked
whether it is not a fact that well-
known educationists of the world
have approved of this system.

Dr. K. L. SHRIMALI: As I have
said, we must decide for ourselves,
whatever the world might say, what
type of education will suit our coun-
try and our people and we have taken
the decision, and this decision is that
basic education is the only system of
education which will suit this country,
not only for our present requirements,
but also for the needs of the new in-
dustrial age into which we are enter-
ing. There is a misconception that this

" system of education is meant only
for rural areas. I know that this
misconception exists among most
people, particularly in the rural
areas. But we have to do our best to
remove thig misconception. Govern-
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ment ar® taking steps to convert the
ordinary schools in the urban areas
also into basic schools. We cannot
have two types of education, one for

the rural areas and another for the
urban areas in this country. As far
as mass education is concerned, we

will have only one pattern and that
ig the basic education system.

Dr. Kunzru raised also certain
points with regard to secondary edu-
cation, and he criticised the Govern-
ment for not taking effective steps to
check the deterioration' in standards
in the secondary schools. This is a
problem of very great magnitude and
though I cannot show quick results in
this matter, I am quite certain that
the steps that the Government are
taking are bound to make their im-
pact and to produce good results in
course of time. I would like to name
a few of the steps which the Gov-
ernment have taken with regard to the
raising of this standard. We have
prepared an integrated syllabus for
the secondary schools and we have
recommended this to all the Boards of
Education as well as to State Govern-
ments, and 1 am hoping that when
all the State Governments accept this
integrated syllabus and plan their
courses in accordance with it, the
standards in secondary schools would
necessarily be raised.

SHrI H. D. RAJAH: With creative
faculties being introduced?

Dr. K. L.
naturally.

SHRIMALI: Yes,

Government have also taken various
steps for improving the educational
institutions. The steps that were
taken in the First Plan in this res-
pect are being continueq in the
Second Plan also. They are given
assistance. The State Governments
are being given assistance for improv-
ing the libraries, the laboratories and
other facilities In the selected insti-
tutions. The All-India Council of
Secondary Education has also taken
various measureg for effecting im-
provement in the methods and tech-
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niques of teaching in the secondary
schools and in the training colleges. I
would like to mention one very im-
portant step which the Secondary
Education Gouncil has adopted. They
have set up Extension Service De-
partments in 52 training institutions
at present. The main purpose of
these extension departments is to cater
to the needs not only of the teachers
who are in service, but also of those
people who are likely to enter the
teaching profession. They arrange
conferences, meetings, and study
groups. The whole idea is that the
teachers of the area in which the
training college is located should keep
in close touch and contact with the
staff of the teachers’ college, and in
that way we hope that the teachers’
colleges will be able to help the
teachers in raising the standards of
the neighbouring institutions,

One of the important steps which
the Government of India have taken,
and I think it is the most important
step, is that we are assisting the State
Governments in raising the salary
scales of teachers. It iz very well-
known that unless we have the pro-
per quality of teachers, standards of
education cannot improve. The
human factor in education is the
most important factor. The Cen-
tral Government are assisting the
State Governments by giving them
50 per cent. of the increased expendi-
ture owing to the increment of the
teachers’ salaries. As far as the
secondary schools are concerned, the
Central Government have gone to the
extent of telling the State Govern-
ments that even if they cannot find
the matching funds, they can utilise
the share of the Central Government.

KHAN: Does
primary school

SHrr AKBAR ALI
this apply to the
teachers?

Dr. K. L. SHRIMALI: No, not at
present. It will apply only to
secondary schools. In the case of
primary schools we are giving them
grants on the basis of 50 per cent.
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Surt AKBAR ALI KHAN: But

some of the State Governments are
unable to use it.

Dr. K. L. SHRIMALI: That may
be a difficulty which will have to ba
examined by the Government,

Surt1 AKBAR ALI KHAN: What
you have extended to the secondary
schools you should extend to the
primary schools also.

Dr. K. L. SHRIMALI: In the case
of secondary schools the number con-
cerned is small, but in the case of
primary schools the number is very
large and the funds at the disposal of
government are meagre.

We have also made provision for
assisting the State Governments to
strengthen their directorates and ins-
pectorates. It is also well-known
that many of the directorates and
inspectorates in the States are not
working effectively. They do not
have the suitable personnel to super-
vise the work of the educational
institutions.

I hope that with the assistance
which they get from the Central
Goyernment they will be able to co-
ordinate and implement the educa-
tional schemes of the Ministry of
Education more effectively. We have
also made provision for the estab-
lishment of planning units and
studies. Now, Sir, these are some of
the steps which the Central Govern-
ment have taken. All these steps
that the Government have taken are
bound to make their impact in course
of time. Government are seized of
the problem. We cannot expect
quick results in this matter.

Now, Sir, one difficulty to which
Pandit Kunzru drew our attention
was about having better co-ordina-
tion between the State Governments
and the Central Government. Now,
my submission is that during the
last few years after independence one
of the most significant developments

j that had taken place in Indian edu-
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cation is that even though education
is not a Central subject, with the
help of the State Governments, we
have been able to formulate national
policies as far as education ig concern-
ed and this could not have been
achieved without the full co-opera-
tion of the State Governments. I
would like to say that the Central
Advisory Board of Education, the All-
India Council of Secondary Educa-
tion, the University Grants Commis-
sion, the All-India Council of Ele-
mentary Education, ete., are all insti-
tutions which have been set up in
order to achieve better co-ordination
between the Central Government and
the State Governments. It is a diffi-
cult and a delicate task but consider-
ing the magnitude of the problem and
the vastness of our country, I think
we can look upon with some satis-
faction at the results achieved in this
direction.

Sir, Pandit Kunzru also raised the
question with regard to some remarks
which I had made regarding the
public schools. Now, Sir, this
question has aroused unnecessary
controversy in the Press also. As far
as the Government of India are con-
cerned, we have no intention of see-
ing that these schools close down.
Some of the schools are doing good
work. They maintain high academic
standards and some of the boys who
come out show a high sense of social
responsibility but it cannot be for-
gotten that these schools are class
schools, that they cater for a small
number of people who have wealth
and who can afford to pay high fees
in these educational institutions.

(Interruptions.)

i

Sir, I am prepared to wait if you
allow me some more time.

Surr J. S. BISHT (Uttar Pradesh):
Surely you require instifutions to
train the officer class.

Dr. K. L. SHRIMALI: They must
exist. I have no quarrel with the
public  schools. Let the public

\
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schools continue to serve the people
who can afford to pay high fees.
Now, Sir, as far as the public schools
are concerned, we have been guided
in this matter entirely by the recom;
mendations of the Secondary Educa-
tion Commission and, for the infor-
mation of the House, I should like to
read this recommendation:

“So far as the financing of these
schools is concerned, we are of
opinion that public schools should
depend less and less on grants
made by the Centre or the State
concerned, and should become self-
supporting as soon as possible,
We believe that, in principle, in so
far as they are expensive schools,
largely meant for the richer class-
es, they have no claim to receive
State aid and the Government
grants that are at present given to
them should be steadily reduced.
Some schools like the Doon School,
are at present actually self-
supporting; while others are so
placed that if State aid is sudden-
ly withdrawn they will have to be
closed down. We, therefore, feel
that for the transitional* period of
about five years, State or Central
assistance should be given to them
on a gradually diminishing scale,
till at the end of that period they
will either become self-supporting
or will close down, if adequate pub-
lic support is not forthcoming. But
the State or the Centre may provide
for certain free studentships for
public schools to be given on the
basis of selection, the amount of such
free scholarships being based on the
average expenditure to be ordinarily
incurred by the students.”

Sir, this is the recommendation made
by the Secondary Education Commis-
sion and the Government have been
guided entirely by this recommenda-
tion.

Surt SANTOSH KUMAR BASU
(West Bengal) : Quite rightly.

Dr. K. L. SHRIMALI: The period of
transition is now over and we now
propose to stop these grants to these
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institutions from the current year. 1
do not by any means wish these insti-
tutions to be closed down. As I said,
they are doing good work, they have
good standards and I would like them
to continue. In fact, I would like
every average educational institution
to attain the standard some of these
schools maintain but in giving grants
Government cannot discriminate.
When we are faced with the choice
of providing educational facilities in
an area where educational facilities
do not exist or providing a swim-
mining pool or a gymnasium for an
educational institution like this, the
choice before Government is very
clear and in this matter, I am afraid
unnecessary heat and unnecessary
controversy has been roused. Since
a controversy has arisen in this mat-
ter, I would also like to quote the
remarks which were made by a Com-
mittee which was appointed in 1942
under the Chairmanship of Lord
Fleming. The Fleming Committee
Report says with regard to public
schools:

“Evidence of this kind makes it
impossible to  substantiate “the
charge often made that public
schools themselves created the social
division of the nijneteenth century.
They were in fact called into being
to meet the demands of a society
already deeply divided . . .

I think our public schools here also
have come to meet the demands of
that divided society.

“«

but it must certainly be
granted that once the division in
the educational system hag been
completed it made far more diffi-
cult the task of those who looked
towards the breaking down of this
hard-drawn clasg distinction with-
in the society of the
may almost be said that nothing
could have been better devised to
perpetuate them than this educa-
tional development.”

- Sir, the Report is very clear on this
point It is true that the public
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schools did not create the class dis-
tinction in English society but the
public schools were certainly instru-
mental in perpetuating thig class
distinction which exXisted in the nine-
teenth century and later in England.
Therefore, I think the decision which
the Government has taken 1is the
correct decision. The Government of
India at present are faced with the
colossal problem of providing educa-
tional facilities to milliong of our
children. There can be no develop-
ment unless we can take education fo
the door of every village child and
that is the task which we have
undertaken in this country. Here
are a few schools which charge high
fees. If certain people can afford it,
let them take advantage of these ins-
titutions. I have no grudge; I have
no quarrel with them. In order to
break the barriers and social distinec-
tions which exist, Government have
taken certain steps. We have insti-
tuted a number of scholarships for
poor children. In 1955-56, fifty-two
such scholarships were awarded and
in the following years, 1956-57 and
1957-58, the number of scholarships
awarded were 67 and 65 tespectively.
I would like to see the day when all
the places in the public schools are
filled by free scholars, Admission
should be based not on the basis of
wealth but on the basis of merit.
That is the day to which I am looking
forward to.

Well, Sir, I am getting hints from

behind that I should not take any
more time of the House. I would not
like to bore the House. These are

some of the steps which the Govern-
ment have taken and in course of
time they will make their impact on
the educational system. The pro-
cess is slow and results cannot be
achieved quickly. This is really the
work of generations and we will have
to have patience.

One last thing T would say. I think
Pandit Kunzru was quite right in
drawing our attention to the fact that
in this country we have f{o create ,the
consciousness among our people that
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unless we develop our educational
system, unless we provide for ele-
mentary education in the country and
make it free and compulsory, many
of the objectives that we have,
whether it is industrial development
or agricultural production, whatever
it is will not be achieved. A country
will be known not by the wealth it

produces but by'the men of character, :

ability and talent which it can pro-
duce, and therefore all our efforts
have to be directed towards the im-
provement of our educational system.
That is the kind of consciousness that
we have to create in this country.
We have to create a kind of climate
in this country when everybody
beging to feel that it is only through
education fhat social reconstruction
can take place in this country.
Thank you very much.

Mr. DEPUTY CHAIRMAN: Shri H.
D. Rajah. 15 minutes.

Surr J. S. BISHT: Why don’t you
advise the State Governments

Mr. DEPUTY CHAIRMAN: Order,
order.

Sur1 J. S. BISHT: . to levy a
cess if necessary to finance these ins-
titutions?

Dr. K. L. SHRIMALI: That advice
has been given and we are consult-
ing the State Governments with re-
gard to that possibility.

Surt H, D. RAJAH: T am glad to
find that our hon. Minister, Mr. Datar,
spent 15 minutes in defending the
traffic of Delhi whereas we are given
15 minutes to talk about the entire
appropriation of the Government of
India. It is a very good precedent
set up by you.

Now, let us go to the present posi-
tion of the country’s economy. Hav-
ing debated on this Appropriation
Bill for the last two days it is not
necessary to go into the activities of
the various Ministries but I find that
this Appropriation Bill also embraces
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many misappropriations and many
spendings which are not accounted

for, and then a post mortem exami-
nation is made by the Public Accounts
Committee and their recommenda-
tions are put into the pigeon holes
in course of time. But I would like
to find out whether there Iig any
possibility of these appropriations
being made proper and spent proper-
ly by the Government and whether
Parliament can exercise control in a
proper form on the Ministries when
moneys are spent. It i no use con-
duct'ng a post mortem examination
and then the Public Accounts Com-
mittee coming out with a statement
that that civilian has misbehaved or
thi’s civilian has overspent without
authority and so on and so forth.
Then the Members of Parliament be-
come infructuous in their activities.
Many points having been touched
upon by many Members in this
House, I do not wish to dilate on the
same subjects; I will confine myself
to the political and economic aspects
of our life.

What 1is the political
which is prevailing in this country
today? I was under the impression
that we were a Sovereign Democratic
Republic. To my great disillusion-
ment I found that it was not so.
When I used to ask the Prime Minis-
ter in this House why he should make
an annual pilgrimage to London and
why he should not inform us about
his activities there, the answer was
‘Oh, it is nothing. A mere mem-
bership of the Commonwealth does
not denote anything specific and so
you need not worry about it. We are
still a Sovereign Democratic Re-
public. But to my utter astonish-
ment and dismay I found one news
item which I wish to read out to the
House:

situation

“BRITAIN’S COLOURED POPULATION

Coloured people are emigrating
to Britain from the British Com-
monwealth at the rate of about
40,000 a year, the House of Com-
mons was told on April 3.
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Miss Pat Hornsby-Smith, Parlia-
mentary Secretary to the Home
Office gave these figures in reply-
ing to a debate in which some
members said racial prejudice might

develop if the flow was allowed
to go on.
Miss Hornsby-Smith said about

25,000 of the immigrants came from
the West Indies and about 12,000
from India and Pakistan. Britain’s
total coloured population was now
roughly 190,000 including 100,000
West Indians and 50,000 from
India and Pakistan.”

Sir, then follows this statement:

“The British Government Wwel-
comed British subjects to this
country, but could not ignore the
‘rising potential of this immigra-
tion’ and the very grave burden it
might put on the country in future.
‘We are certainly not complacent
about this problem’, she said. ‘We
are going very deeply into the
situation and are anxiously watch-
ing it’ ”

Sir, my blood boils naturally. It
is not due to blood pressure but due
to reading this news item ip the
newspapers, and you %know what I
did. I wrote a little letter to our
Prime Minister:

“My dear Prime Minister,

I am sending herewith a state-
ment made by Miss Pat Hornsby-
Smith, Parliamentary Secretary to
the Home Office. The statement
says clearly that all Indians are
British subjects. For the sake of
convenience and for your imme-
diate reference, I am sending here-
with a cutting of the Hindu dated
the 14th April 1958. I would like
to know whether the Government
of India have made any protest or
whether the position described by
her is accepted. A line in reply
will enable me to understand the
present position of our country-
men.” *
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Sir, I am giad that the Prime Minis-

ter replied and the reply is as
follows: ’
“Dear Rajah,

Your letter of the 15th April. I -
do not think there is anything in
the statement made by Miss Pat
Hornsby-Smith in  the British
Parliament which necessitates our -

protesting. In  that statement,
she has rather mixed up immi-
grants from  British Colonial

territories with people going from
India and Pakistan. This does not
mean that she considers Indian
citizens ag British subjects. Indeed,
it would be wholly contrary to fact
for her or for anybody to think so.”

So, if the position is that we are a
Sovereign Democratic Republic, then
the Home Office has no business to
say that we are all British subjects.
It is impertinence of the Home Office.

Mgr. DEPUTY CHAIRMAN: She has
only said that England welcomes
British subjects.

Srrt H. D. RAJAH: You are a
British subject because you are a
Commonwealth man. When we ask
why thig annual pilgrimage is made
by the Prime Minister of our country
to London, the answer is, ‘Oh, it is
nothing’. It is to pay obeisance to
the British Queen that this annual
pilgrimage has been taking place. I
want to say that this cannot go on

in the country. There must be
a wild and loud protest by
this House that we are not

British subjects but we are Indian
citizens and we are governed by a
sovereign democratic constitution and
we owe allegiance to ourselves. That
can be made clear only by opposing
this statement and making a protest
to the British Government,

Surr H. P. SAKSENA: And pro-
claim the statement made by you
just now.
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Surt H. D. RAJAH: 1 am very
happy that once in his life time Mr.
Saksena agrees with me and he wants
me to back up that declaration by
proclaiming loudly in this House that
we are not British subjects, that we
are a Sovereign Democratic Republic.
But, it will be adding to the glory of
our country if you really do so by
making a statement on behalf of the
Government and making the British
people know that we are not British
subjects but we are Indian citizens
governed by a democratic constitution.

Now, the other day there was a dis-
honourable member of the Conser-
vative Party talking about Indians
being parasites. I was not able to
know what he meant by this. Who
are the parasites? I ask in this House,
who are governed by a parasitical
attitude in life? Who are the blood

suckers of this country? Who are
the looters of this country during
the last 100 years?

SHRIMATI YASHODA REDDY
(Andhra Pradesh): What is meant
by

Surr H. D. RAJAH: Sir, the par-
asites are the British; not we. My
complaint in this House today is
that we are governed by that par-
asitical attitude. And people are
worming themselves into the various
Departments as officers. If you want
to have a sound economy in this
country, that economy must be based
on a perfectly national economy; it
should not be governed by the econo-
my of the previous rulers of the coun-
try. A work that can be done in two
minutes time by a White man, it just
is not done here for days together,
and the officer will not even see it.
That is what is happening in this
country, and I want to make a pro-
test against such a thing so far as
our own officers are concerned.

Then I come to External Affairs.
We have Ambassadors all over, in
various countries, and we have High
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Commissioners for the rest, Why
should that invidious distinction be
there? If we are really a Republic,
we must have Ambassadors all over
if they have work to do. But I have
seen only chewing gum Ambassadors,
not Ambassadors who work. They
stick on; when the mouth moves, the
gum moves. It is in that way the
work of these Ambassadors is going
on in the various countries. I would
like to know whether the Govern-
ment gets reports from  these
Ambassadors about the way in which
they work for us. Sir, we have been
going round with a beggar’s bowl for
loans from other foreign countries.
I have said consistently in this House
that these foreign loans do not do any

good. We have butter in our hand
and we are fighting for ghee. What
is the need? If this government

adopts a bold and dynamic policy—
which I know these Gandhi cap-
wallahs will never do—if they are
able to take a patriotic attitude  in
their lifes a method by which the
foreign exploitation of this country is
stopped, at least for a temporary per-
iod, there is no need for borrowing
from elsewhere. Two hundred crores
of rupees are looted from this country
every year by these foreign firms.
We have got a defence system which
is  modelled on the pattern of the
British system. We have to go to
England for arms and ammunition and
other weapons. Recently an aircraft
carrier was bought. I know it was
discarded junk, but it was bought by
us, I do not know for what. Where
are these people going to carry fheir
aircraft, to which country? Why
should they have a carrier? What is
the amount they have spent on the
carrier? It is a story in itself, And
the carrier is now re-modelled. Why
should they re-model! the  carrier?
Are you going to invade other coun-
tries? Your object is peaceful co-
existence. And so long as peaceful
co-existence is there, these discarded
junks by other nations cannot help
you and even if they are bought there
is no need for them at all in this
country. A re-orientation in the De-
fence Department is an  absolute
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necessity. And whom are you going
to fight? If Kashmir is the problem,
Pakistan is your enemy. Do you mean
to say that Pakistan left to itself, by
its own strength will make an in-
vasion on our country? No. If
Pakistan invades, it is America which
invades. If it is America which is
going to invade India, then I know
what repercussions it will have and
what happened to Egypt will happen
to India, Therefore, we are not afraid
of America or even Pakistan.
Kashmir  problem can be solved.
Sensibly, as the Prime Minister pro-
fessedly says, we must have peaceful
co-existence. The only methad of
existence is to come to terms with
the major powers, by remaining
absolutely neutral. Discard your
junks. Do not waste Rs. 200 crores
on these arms purchases. Then, re-
duce your army. Army is necessary
for a State in order to keep internal
peace of that coun‘ry, That is all
what we require. And if all your
equipments are ptt together you
cannot conquer, in the modern con-
text of armed strength of other
nations, one inch of territory from
others. And we do not want it.

Now, Sir, take the guestion of Goa.
How is it tackled? It has been wob-
bled about for ten years. We are nof
able to solve that little problem of
Goa. What does it indicate? Yrur
foreign affairs are weak. You have
no strength to stand on your legs.
You have no claim to put forward
boldly and courageously. If those
who stand by Goa are taught pro-
perly, Goa will be ours. But you have
not thought about it. The problem
is made more complex. And when a
problem is made complex it becomes
again a compounded problem, and you
cannot solve the problem in the pro-
per sense in which it ought to be
solved. Therefore, there is lack of
vision in External Affairs or Foreign
Affairs or whatever affairs they are.
They are only having affairs. But
they are not having a solution for
their affairs. This is not the way in
which monies must be squandered.

[ RAJYA SABHA ]
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Let us look at the set-up, Ex-
penditure has mounted up in Delence.
So is the case in the S ates with re-
gard to Police. If a Minister has to
go, the whole State Police must be
summoned to his assistance. Is he not
a man? Was he not a man till
yesterday? Is he not representing a
democratic republic? Why should he
be so much afraid that if he wants to
go to a place the whole  district
police is summoned to protect him?
This is the miserable spectacle I see
in South India and I think the same
miserable spectacle will be seen all
over North India and in other places.
The Congress is cracking. But if the
crack is to he healed, it iz not the
way in which they rule today. Thev
must have a real outlook in life.
When there is an Opposition Party in
any other country, if theve is turm-il,
difficulty and trouble the Opposition
Par'y men are invited by the rulers.
Theyv discuss over a ‘able, decide their
problems and do not put them in
prison or use the Preventive Detention
Act for muzzling the enemy or ask-
ing the Commissioner of Police to
arrest five men and put them into ja’l
immediately. The Police mentality
of this Government which they have
inherited as a Police State from the
British is really responsible for many
of our maladies.

We have entered into a hew econo-
mic construction of our country. We
have got a Five Year Plan to im-
plement. That Five Year Plan can be
implemented only when therve is co-
operation on all sides. I advise them
in all humili‘y—because I was one of
them and I still continue to be a real
man to do service—not to seek their
self-interest always, at all times.
Therefore, again, I would say call a
conference. Have a national Govern-
ment. This country is not fit for one-
party regime, where you have inherit-
ed a name from the Father of the
Nation. He said, dissolve the party,
But you stuck on and what happen-
ed? When you stick on, all  un-
desirable elements come and join it.
And then you still call it the same
party (Time bell rings). It
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can never be. Five minutes more,
Sir.

Mr. DEPUTY CHAIRMAN: No. It
is time,

Suri H. D. RAJAH: What is the use
of my telling these? I need not have
spoken. Within two minutes I will
finish. Therefore, with regard to the
economic structure of the. society, a
new orientation, a new outlook is
called for. The same system cannot
bring and deliver the goods to our
masses. If our masses are to be satis-
fied, there must be decentralisation.
Therefore, I go back to the original
idea. Dissolve this Parliament, Have
five Parliaments in our country. The
Prime Minister is over-burdened and
he has become stale. He has no time
to think. Therefore, let us relieve
him. Let us have a working Presi-
den* in this country. Let there be
five Parliaments for the five regions.
Economically decentralise your coun-
try. Let them discuss their problems
among themselves, There is no ques-
tion of fourteen languages being
introduced in one place. There will
be four languages at the most in
one Parliament. They will work
well. The system of democracy
will work well that way. Other-
wise, you will head towards totali ari-
anism, which will be the graveyard nf
your party. I do not want that there
should be a vacuum in this country. I
stand for a national government with
all the members put together, the
cream of society representing the
Government and doing good work.
Dissolve that Government the moment
an election takes place. Let the
President rule. Then the ministerial
abuses of using cars and lorries and
canvassing for their party candidates
will not arise, Only when you do
such things there will be real demo-
cracy and parties will develop
inherently and there will be co-
operation and support for a govern-
ment which is really the nation’s gov-
ernment and not a caucus. N

With these few words I conclude my
speech.
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Bill, 1958 1074

Mr. DEPUTY CHAIRMAN: Prof.
Wadia. Just five minutes.

Pror. A. R. WADIA (Nominated):
Mr. Deputy Chairman, I do no! know
how much I can say in five minutes,
but I shall do my best. I am glad that
I have been called upon to speak
at this late hour, because I have had
the privilege of listening to the Minis-
ter of Education, and that is the one
Ministry about which I am competent
to speak, or at least I flatter myseif
so. I entirely agree with him in the
policy that he has adopted in regard
to public schools. When there is such
a shortage of money in our country,
it is not fair to subsidise the educa ion
of millionaires’ children. On the
other hand, I do not agree with him
about all the enthusiasm that he has
displayed in connection with basic
education. I am afraid there is a 1ot
nf difference of opinion, if not bet-
ween the Central Government and the
State Governments, at least among
educationists, I have come across
very many educationists who do not
believe in basic education, or if they
believe in it as I do, they do not
believe in it as the only system, of
education. By all means give it a
trial. And the one reason why I fee)
that it is not suited to our country at
the present moment is that it is a
very  costly experiment. Basic
schools require extremely well-trained
teachers; and if you have not got
those teachers, you will make a me-s
of this education. Our children will
be knowing much less than they d-
at the present moment. And in order
to have good teachers, you will have t»
pay them much more than you are
doing at the present moment. There-
fore, I do appeal to my good friend,
Dr. Shrimali that he can encourage
basic education to a certain  extent.
But do not make a fetish of it. After
all, he has not been able to deliver
the goods—I mean not merely him,
but the Ministry of Education. He
has not been able to deliver the goods.
He has not been able to satisfy the
requirements of our Constitution, and
that is our prime responsibility, That
has to be seen first, rather than the -
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interests of any particular system of
education.

About universities, I feel that the
Centre ought to take up a much
stronger attitude than they have done
so far. I have always felt that it is
the misfortune of India that univer-
sity education is not a Central sub-
ject. If it had been a Central sub-
ject, the various questions of indis-
cipline, falling in standards, would
not have arisen. Now, why have the
standards been falling? I think there
are two or three ireasons for it,
One reason is a mania for universities.
We have got far too many universities
in this country. Of course, when I
gay far too many, it may not be [ar
too many in proportion to our popu-
lation, but certainly far too many in
proportion to our needs. We produce
graduates who cannot find employ-
ment. And when they get out of
hand we blame them. It is not fair.
It is no use giving them opportunities
or tempting them to take up courses
for which they are not really fit and
which the country cannot absorb.

Then, there is the number of
students. 1 do feel that it is lhe
business of a university to restrici
admissions, I am not one of those
democrats who believe that every
citizen has a right to university edu-
cation. I do not believe that every
student has got equal abilities for
university  education. University
education is meant for people who
have got abilities of a certain type.
I am not prepared to say that people
who have got these abilities are neces-
sarily superior to others. As a matter
of fact I know that mere matriculates
have done very well in life, not by
resorting to universities, but by taking
up courses for which they are really
fit, and they have made themselves
good and they have made themselves
much better citizens than graduates
of universities who are not duly
qualified for it. Now in this connec-
tion we have the analogy of Ceylon.
In Ceylon education is free right up

[ RAJYA SABHA ]

to the university. I was rather sur-
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prised about 1t and I was envious
about it. But it is interesting to know
that when a Government admits stu-
dents free ta the university, it rigid-
ly controls the admissions to the uni-
versity. It does not let anybody and
everybody enter the university portals
unless he is fit. It is no use wasting
public money on his education, and
I do not think there has been any
discontent in Ceylon that this student
was left out or that student was left
out. It becomes a gquestion of merit.
If the same principle could be applied
to our universities, we shall certainly
get a better type of students.

1076

I say, Sir, that there is a third
reason for the degeneration of our
universities, and that is the unfortu-
nate principle of elections in our uni-
versity bodies. There was a time
when all the Vice-Chancellors in our
universities were nominated. They
were all very respectable men, highly
educated, distinguished educationists
or High Court Judges. Unfortunately
under our democratic enthusiasm,
some years ago we introduced the
principle of election of the Vice~
Chancellors. Now, all that has hap-
pened is that a tremendous amount of
time is wasted by professors and
others in building up parties in the
universities to get themselves, the one
or the other man, elected as Vice-
Chancellor, Many of the University
Acts in their wisdom have provided
that the Senate shall recommend
three names. Now, everybodg' knows
what is happening. Three names are
put up on the distinet understanding
that two will withdraw. Those two
are only dummy candidates. It means
that you have got now the principle
not of real election but of nomination,
and that nomination is done by a
clique of politicians. They may be
professors, but they are politicians
fundamentally and they are not a
responsible body like the Ministry of
Education of Government. I think
this sort of degeneration has crept into
many of our universities, and the
antagonisms of the professors have
affected our students, and the students
become partisans of professor ‘X’
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or professor ‘Y’. the
professors  gets elected as  Vice-
Chancellor., He does not carry the
same respect as the old nominated
Vice-Chancellor did in our ancient
days.

Any one of

Sir, there is just one point I would
like to refer to in connection with
the Ministry of Community Develop-
ment. We again and again say that
India is a land of villages and that
Community Development has been
brought into existence for the better-
ment of the villages. I believe that is
the very finest thing that has been
done in free India. Unfortunately
there is a lot of ignorance about Com-
munity Development work in our
country, perhaps even in this House.
They usually ask what has been done
by them. When that question i3
raised, the answer expected is that
so many schools have been started,
so many wells have been dug, 50
many roads have been constructed,
and so on. These are physical tar-
gets. They are not going to solve the
problems of India by themselves,
What is really wanted is a change in
the attitude of the people themselves.
That is the main work of the Com-
munity Development Project. Now,
nobody can quarrel with this aim. A
real sense of self-respect has to be
developed among our villagers, a
spirit of self-reliance, that spirit
which existed in the ancient days
before the advent of the British, which
made our villages. the source of
Indian wealth, which made our villages
a source of pride to us. All that has
gone during the last two hundred
years, and something has to be done
to revive that spirit, and that can
only be done when you encourage the
people to look for better things, to ask
for better things. It does not matter
if they get one well less or one school
less so long as the spirit is there.
Now I do know the defects in the
working of the Community Develop-
ment administration. I may be par-
doned, Sir, because I speak with a
certain amount of knowledge. I am
afraid we do not have the right type
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of officers to carry out the Develop-
ment programme. We have got the
Block Development Officers. They
are mostly recruited from the
revenue or administrative side. They
have been coached up in the old
bureaucratic methods of “having
things done”. They have not  got
the right approach to the people.
They are not the people who have
got the necessary missionary spirit
to inspire the life of the people, and
that is why many things are gcing
bad. Recently I kad an opportunity
of reading a fairly long diary of
over two hundred foolscap pages
written by a village level workes It
was real education to me. I am afraid
I have learnt more from it than I have
from many of the pamphlets published
by the Ministry of Information and
Broadcasting. There he points out
the real defects, why the Community
Development project has not succeed-
ed as it ought to, You have got red-
tapism. You make these villagers ask
for something, but that something
should be coming to them in time.
If it does not, it is no good. If they
want seeds, they must come in, time
before the monsoon sets in, not after
the monsoon sets in. There is a very
expressive Latin proverb: Bis dat, qui
cito dat (He gives twice, who gives
quickly). Because of our red-tapism
things come very late and the villagers
cannot make use of them, It is wasted
labour. Sometimes more is sent than
is really needed. There is no proper
arrangement for storing these things,
and then they have to be sent back,
It is a wastage of money. Then
there is another evil which has been
brought to my notice, and that is that
officers who want to please their
higher officers take the liberty of
multiplying figures by adding zeros.
That gives a misleading picture of the
whole thing. It misleads the Minister,
it misleads his officers, it does nobody
any good except that a lot of money
has been wasted.

May I just make one more remark
about the so-called doctrine of lapse—
I mean that is an inheritance of our
British financial policy—that all the
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money should be spent by the end of
the year, the 31st of March? "If it
is not spent, it lapses. What is the
consequence? A tremendous amount
of public money is wasted in the
month of March. People begin order-
ing things and getting things which
they really do not require, because
they have not thought of them for
eleven months in the year, and in a
hurry, to show that they have spent
the money, they order things and get
things

Surr H. D. RAJAH:
it to be swallowed

. or allow

Pror. A. R. WADIA: T will not
make myself responsible for that
statement. I think a little wise policy
is needed in this connec‘ion. A little
assurance should be given to all the
departments concerned ‘that if they
are unable to spend the grants by the
31st of March and if they could show
sufficient reason why they were not
able to spend, that money would not
lepse but could be utilised in the
following year. Grants to institutions
should be well spent, I find many of
the institutions including mine
receiving grant at the end of the
year. Why not do it on a quarterly
basis or a half-yearly basis?

Sir, just one more point about the
Ministry of Health. Again, because
of shortage of foreign exchange so
many imports have  been stopped.
Imports of what, Sir? If imports of
things which are available in India
are stopped, 1 can understand that, I
can appreciate that. But if the
importation of important drugs which
are very vital for the health of the
people is stopped, I thing it is a
calamity, Sir. No amount of shortage
of foreign exchange can condone that
sort of cruelty, because it is a cruelly
to the people who suffer and who
cannot get the remedy for the ills
they suffer from.

Sir, I thank you for the indulgence
you have shown me by giving me a
few more minutes.

[ RAJYA SABHA )}
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THE DEPUTY MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
LARSEMI MeNON): Mr. Deputy
Chairman, I had waited all this time
in the hope that Mr, Rajah will say
something new about the External
Affairs Ministry and that I will have
to answer him, but unfortunately I
find that he is still haunted by the
same spectre, the spectre of the
Commonwealth, and he produced some
instances which were highly irrele-
vant and he had also produced argu-
ments which he had himself answer- °
ed. Therefore, Sir, I feel sorry that
I waited all this time and I had to
waste a little more time of the House.
Last Thursday, it was referred to by
the hon. Member from Assam about
the instances in the Cachar-Sylhet
area. He more or less accused the
Government of not realising its res-
ponsibility regarding the protection
of the border. I was rather hurt,
because in the morning I had tried
to explain to him the situation there
and the special efforts made by the
Government to give protection to the
people living in the border areas. All
the same, Sir, he accused the Gov-
ernment of being indifferent to those
areas and also asked us what we have
done during the last eleven years to
bring relief to the people living in
the border area. I want to refute the
suggestion implied in the allegation
that the Government of India have
been indifferent as far as this problem
is concerned.

Sir, the main problem in that
area—it has been pointed out again
and again in answer to questions and
also in the interventions in this
House by the Prime Minister and
myself—has been the difficulty of
coming to an agreement regarding
the riverine border, namely, the 13
miles of the river Surma. For long,
the whole river has been regarded as
our boundary. It was only in 1950
when our settlement officers wanted
to cross the river in order to make
the necessary * settlement regarding
the border that the Pakistan Govern-
ment objected to it saying that the
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entire river was not the boundary;
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as I have said. The last note from

but only the mid-stream as in the 1 us to the Pakistan Government on the

case of other rivers., Since then, there
has been a number of exchanges of
letters and you will be surprised to
know, Sir, that the last letter which
was written to them on the 3rd
March, 1956 has not been replied to
yet. This is the kind of Government
with whom we have to negotiate and
come to an understanding.

Surr H. D. RAJAH: Both are
British subjects; somebody else has to
answer that.

Surimati LAKSHMI MENON: Sir,
it is because Mr. Rajah still feels that
he is a British subject, that he tries
to say this. We are not British sub-
jects.

Surr H. D. RAJAH: Tell me that.

SurimatTi LAKSHMI MENON: I
can give you hundreds of instances to
prove that we are not British sub-
jects. I would like him to read out
the Constitution to know whether we
are DBritish subjects or not. If he
prefers to be a British subject, nobody
can prevent him.

Surt H. D. RAJAH: That is how
the Home Office in Britain takes it.
I can

(Interruptions.)

Mr. DEPUTY CHAIRMAN: Order,
order.

Surr H.D. RAJAH: Iam entitledfoa
categorical answer from the Govern-
ment. When this statement is made
by the Home Office of Britain . ..

(Interruptions.)

Surimatt LAKSHMI MENON: It
is rather surprising that the hon.
Member who has already written to
the Prime Minister and has received
a reply from him, should bring it up
again and again. )

Surr H. D. RAJAH: That is not
categorical and does not refer to the
Commonwealth.

SHrIMaTt LAKSHMI MENON: Sir,
there has been an exchange of notes,

\

3rd March 1956 has yet to be replied
to. It is with such a Government that
we have to negotiate and the Hon.
House knows how difficult it is not
only with regard to this, but with
regard to many other outstanding
issues between India and Pakistan,
and to accuse the Government of
India in this matter is really ununder-
standable.

Sir, it is true that, wherever there
are char lands on the border and the
Pakistani nationals cultivate that area
supported by local authorities and the
police, we have always protested
against it. Not only that, whenever
there was firing, we have taken every
precautionary measure to see that our
nationals are not hurt and if they
are hurt, relief measures have been
undertaken at once to relieve suffer-
ing. It was pointed out that nearly
for a whole month, there had been
intermittent firing on the border and
the rate of casualties should convince
any Member in the House that our
border authorities were not remaining
quiet; they were not watching these
as silent spectators, but they actually
fired in self-defence and to protect
our nationals.

Then, I would a'so like to point out
that the border incidents should not
be considered in isolation. The non-
co-operative “attitude of the Pakistan
Government should be taken note of,
not only in the case of border inci-
dents, but in all matters relating to
our' relationship with that Govern-
ment and unless this attitude changes,
I do not think anything more can be
done,

Sir, we were told that Indian nation-
als were riddled with bullets, that
their entire economy had been affect~
ed and that families had to leave the
border land and that we had asked
them to leave the border areas. All
this is not quite correct. Sir, Members
base their opinion on newspaper
reports and as we all know, newspaper
reports are not always totally correct.
Sometimes, they exaggerate; some-
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times, they bring in material which | can do

is absolutely irrelevant and also incor-
rect. If we look into the problem, we
will find that there were moments—
I should say days—when things were
very bad. But there has never been
a complete exodus. I believe, if a few
families had gone away -for some time,
they had also come back as soon as
they felt order had been restored. Sir,
I also want to point out, as it has
been pointed out earlier in this House
when I was answering questions—that
a representative of our Government
and a representative from the Pakis~
tan Government have gone to the
affected areas and they are negotiat-
ing for a settlement—not only the
settlement of the Surma River prob-
lem, but other border disputes as well
in Patharia and other places. Hence,
to say that we have been indifferent

is to misconstrue the whole problem.

Then, the hon. Member mentioned
about our failure to demarcate boun-
daries. On that point also, many times
questions were asked and answered
in this House. The difficulty of
demarcating the border land between
two sovereign nations, two sovereign
peoples, whose governments do not
see eye to eye with regard to many
things is obvious. Moreover, Sir, the
demarcation of the border land is not
a very easy thing. It has been
pointed out that every yard of terri-
tory has to be measured and agreed
upon and if the Pakistan Government
says that a bit of land belongs to
Pakistan and not to India, then you
will find that all the demarcation
operations will have to be suspended
till some agreement is reached.
Moreover, demarcation can be under-
taken only during certain seasons of
the year. You cannot demarcate the
land all through the year. Even so,
we have succeeded in demarcating
two hundred out of the 609 miles of
the boundary between Assam and
East Pakistan.

What I want to convince the House
about is that the pace of demarcation
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| is beyond our control. All that we
is to negotiate and try to

persuade Pakistan to abide by the
Radcliffe Award and see that these
things are done properly,

Another point raised by the hon.
Member yesterday was about the
infiltration of Naga people in those
areas—in the North Cachar and Mikir
Hills Districts. It was also pointed out
how this area is under three different
administrations—the Assam adminis-
tration, the NEFA and Home Affairs
Ministry. He accused the Government
of India of lack of co-ordination
between these three agencies which
are responsible for the administra-
tion. It is utterly incorrect to say
that because these administrations are
under different agencies, they have
worked in isolation. Whenever there
is an event of importance or when-
ever a situation arises in which more
than one agency is concerned, there
is always consultation, but consulta-
tion takes time. It is not like a
Member asking a question because he
finds in the morning newspaper a
report about something that has
happened there. The Government
cannot go merely by newspaper
reports. It tries to follow the reports
and invariably, we find that the news-
paper reports are either exaggerated
or totally incorrect. All this takes
time. The co-ordinating work of the
various agencies who are in charge
of these three territories goes on.

Now, a question was also asked as
to what steps are taken by the Assam
Government in order to bring relief
to the people in these disturbed areas
or to ensure to them all security and

protection. I would like to point out
that there is the Assam Disturbed
Areas Act. Since the infiltration

began, there has been looting and
dacoity in the Mikir and North Cachar
Hills Districts and parts of these have
been declared disturbed areas. And
the declaration of a particular area

as a disturbed area gives the Armed
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Police and the Assam Rifles certain
extraordinary powers which they do
not exercise normally. The hon.
Member said that we should
take drastic action and deal
with them without compas-
sion. I think it 1is rather a
hard task for the Government to
be instructed to deal with them
without compassion. But we really
do take adequate measures to see
that the situation does not affect our
people adversely. Measures, Sir, are
also under consideration to strengthen
our police force in that area. These
are the normal procedures followed
by our Governmen: in order to
strengthen the protection of our
border areas. I wish, Sir, the hon.
Member were here to listen to this
defence because he really tried to
create the impression in the House
that the Government was ineffective
in affording protection to the border
areas, and what was more, the Gov-
ernment was also indifferent to the

4 p.M,

needs of the people in the border
areas. Thank you, Sir,
Tue MINISTER or ECONOMIC

AFFAIRS (Surt B. GorarLa REeppI):
Mr. Deputy Chairman, as many as 40
-Members including eight Ministers
have participated in this debate. Eight
Ministers were forced to intervene in
the debate. That means every word
that is spoken here is taken rather
seriously, and therefore they like to
come and explain the correct position
with regard to the remarks made here.
Therefore, Sir, I think that the
Appropriation Bill has been thoroughly
discussed and every point has been
noted by the Secretarial staff and also
by the Ministers, and whenever there
was any need for intervention, they
readily came and explained the
position to the satisfaction of the
House. But I am doubtful, Sir,
whether the Members opposite have
been convinced by what has been
stated. What has been stated
is not new, and what had been
stated on the other side was also not
new to Government. In a way, we
have a public discussion for the benefit
of each other and also for the benefit
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of the general public, and that is how
our democracy grows.

Sir, this is the last lap of the

Budget. Today is the finale of the
Budget discussion, and it has to
receive the assent of the President
today. Otherwise, from tomorrow

nothing can be spent and nothing can
be issued from the treasuries of the
Government, Therefore, Sir, as I
said, it is the last lap of the Budget
discussion which began on the 28th
of February. But 28th of February
is the result of the various efforts
made by the Finance Ministry in con-
sultation with various administrative
departments. Even in the States, Sir,
the Budget preparation commences
from the 1st of October or so, and it
must be so in the Government of
India also. What has\begun on the
1st of October comes to be presented
to Parliament by the end of February,
and it takes full two months for Par-
liament to give its final seal of
approval to the- Appropriation Bill.
Therefore, Sir, we can understand
that what has commenced on the 1st
of October gets the final approval of
Parliament by the end of April. So,
full seven months are spent in the
preparation of the Budget and only
five months are leff perhaps for the
Budget work. Sir, hon. Members can
see how the Budget Section of the
Finance Ministry works for full seven
months. I am pointing this out
because my hon. friend, Shri Govinda
Reddy, began his comments on the
Appropriation Bill by saying that
there is a good deal of loose budgeting
and more care should be taken to see
that the Budget estimates are correct
and they should conform to the
actuals, and they go off the mark
very violently, and therefore a sense
of truthfulness must be instilled in
the minds of the officers. I am trying
to explain, Sir, that the Finance
Department consults the administra-
tive departments in October or
November; they send their rough
estimates; they have just a rough idea
of what is likely to be spent, say,
towards the close of the year. And
then on the receipt side also they just
have a rough idea—on the basis of
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the average of the previous years—
of how much it is likely to be on the
revenue side and how much the
administrative departments are likely
to spend in the coming four or five
months. So that is the difficulty, Sir.
And especially when we are now
undertaking these big and huge pro-
jects and when we are now undertak-
ing very many taxation measure, it is
rather difficult to estimate correctly
as to what is likely to be our revenue,
say, from the wealth tax or from the
estate duty or from any other item
which comes before us sometimes in
the middle of the year or from the
13th of December or sometimes from
the 17th of November. Sometimes,
to estimate correctly what is likely
to be our revenue is rather difficult.
And on the expenditure side also it
is rather difficult for the administra-
tive departments or for the Finance
Ministry to estimate what is likely to
be their expenditure at the close of
the year or how much money is likely

to be drawn from the treasuries. ,All
these things are rather difficult to
work out, especially when we are

living in this dynamic age when big
and huge things are being undertaken
by the Central Government. There-
fore, Sir, I would request my hon.
friend, Mr. Govinda Reddy, to pardon
us if some of our estimates go away
from the actuals

SHrRT M., GOVINDA REDDY
(Mysore): There is no question of
pardoning. I myself said that accurate
estimates cannot be made, but as far
as possible, reasonably accurate esti-
mates should be made,

Surr B. GOPALA REDDI: Sir, we
are trying our best to do so. After
all, no department would like to be
away from their estimates. They
would like to envisage the future or
at least the coming three or four
months and they would certainly try
to estimate as accurately as they can.
But the whole thing is so difficult. I
can say that even for Mr. Govinda
Reddy it will be rather difficult to
budget for his own family affairs for
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a year or so. Let him try to find out
for 1958-59 what is likely to be his
income and what is likely to be his

expenditure on medical bills, on
travelling bills and things like that.
SHRI M. GOVINDA REDDY:
Somebody can do it.
Surt B. GOPALA REDDI: No, no.
Not even your wife can do it. It is
so difficult to anticipate all these

things. That is the main point.
Surr AKBAR ALI KHAN: He is a
bachelor, '

Surt B. GOPALA REDDI: Oh! 1
am sorry, Sir. But my point is that
even for an individual it is . rather
difficult to budget as to what is likely
to be his income in the coming year
and what are likely to be his expenses
in the coming year, and more espe-
cially, budgeting correctly for the
Central Government in this complex
system, will be so very difficult.

Surr V. PRASAD RAQO: With co-
ordination, Sir, family budgeting can
be done.

SuHrr B. GOPALA REDDI: There-
fore, Sir,‘we are trying to be as
accurate as possible. But when these
huge things are being undertaken in
our country, it is rather difficult to
do so.

Then again, Sir, somebody remark-
ed: Why this huge amount on charged
expenditure? Sir, anybody’s mouth
will water when he sees this figure
of Rs. 7,124 crores. Somebody looking
casually at the Appropriation Bill
might feel that this amount is likely
to be spent or this expenditure is
likely to be incurred in the next year.
Well, Sir, I wish it were so. I sup-
pose the day is not far off when we
can claim that our revenue expendi-
ture and capital expenditure comes to
Rs. 7,124 crores. In fact, I want that
day to come perhaps in the next 20
years or so. When our industries
develop and when our mining, agri-
cultural and power and irrigation
projects come to fruition, certainly
we can claim Rs. 7,124 crores. But

'
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today it is not so. The bulk of it is
a charged item. Rs. 5,649 crores odd
is a charged item which is mainly on
the treasury bills. Sir, for our pur-
poses we have taken it roughly to be
about Rs. 1,216 crores for the treasury
bills that are lying with the Reserve
Bank today. And the life of the
treasury bills is roughly about three
months or 91 days, and every treasury
bill, as soon as it is paid off, is to be
renewed, and every time it is renew-
ed, we say that we have paid
Rs. 1,216 crores. So it repeats four
times, and this item alone comes to
Rs. 4,800 crores odd. The rest of it
of course is interest and, other things
that we pay and therefore the charged
item in the Appropriation Bill comes
to this astronomical figure of
Rs. 5,649 crores. It is not as though
we are spending the whole thing.
Whenever we pay the treasury bills,
it is taken into account and it repeats
itself four times in the year—Rs. 1,216
crores into four times, it comes to
Rs. 4,800 odd crores. Therefore
nobody need feel that so much money
is being spent on the charged item
or on paying interest etc. The budget
discussion is viewed from so many
angles. As I said in the beginning,
8 Ministers have intervened. I don’t
think any major item of expenditure
has been left out. From Defence
expenditure to-Commonwealth Rela-
tions, Tribal Welfare, Surma Valley
and food situation, I don’t think any
subject has been left out while the
Appropriation Bill is on the tapis of
this House and each looks at it from
his own angle. I cannot compel
Mr. Prasad Rao to look at it from
my angle nor can he compel us to
look at it from his angle. After all
let us accept that there are differences
of opinion and on the.differences of
opinion these political parties fune-
tion in the country. We try to con-
vince each other. We try to convert
the public also to our view and thus
political parties function in a demo-
cratic system. BEach looks at things
according to his own view-point,
according to his own inclination,
according to his own aptitude but I
want to say that that is not the whole
truth. It may be part of the truth, it
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| may be partial truth but that is not

the whole truth, each looking at the
sun through a spectroscope, trying to
examine the beam of the sun accord-
ing to his own liking—perhaps he is
doing some research work on ultra-
violet rays and he will be looking only
through that spectrum but the Gov-
ernment charged with the responsibi-
lity of the affairs of the country has
to take the whole concept of the sun,
not merely examine a particular
colour in the solar beam, and we are
advised not only by Members of Par-
liament but by experts also in the
Secretariat and other places and
therefore Government takes general-
ly a vie media and that is the policy
of the Government for the present.
There is no finality about it. It is
always liable to change. It is always
a flexible thing as it were.

Surt V. PRASAD RAO: The Secre-
tariat may not. always give you a
correct angle .

Surt M. GOVINDA REDDY: Accord-
ing to you.

Suarr B. GOPALA REDDI: There-
fore what is correct and what is incor-
rect also are relative terms. What is
correct to you may not be correct to
me. Therefore comes in the rub.

Surt M. GOVINDA REDDY: There
is nothing correct according to them.

Surr B. GOPALA REDDI: Anyway,
anybody looking from the visitors’
gallery, as he listened to all the
speeches of the hon. Members must
have felt that there is something
wrong perhaps with the Government
because what has not been done by
the Government or what has been
done imperfectly or what has been
done with mistakes and things like
that alone are being mentioned here.
The Government is not given credit
for anything that has been done.
Rs. 300 crores have been spent on the
displaced persons. Not a word of
compliment comes from my friend
from Bengal but what has not been
done or what, according to him, is
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not spent fruitfully or usefully alone
is mentioned in this House. Therefore
any casual visitor going through the
reports of the columns of the news-
papers or hearing the discussions from
the gallery will feel as though the
Government is accused of so many
charges and the Government has
no defence at all but that is not
correct. There are things which have
been done by Government, perhaps
which received the full approval of
the House. It may be that here and
there there may be some mistakes,
here and there there may be some
wastage of expenditure and here and
there something has not been done
Jwhich the people have been clamour-
ing for and therein comes all the
criticisms or the vehemence in this
House. Therefore I want hon. Mem-
bers also occasionally, at 1least, to
accept what has been done correctly
and for the strength and vitality of
the country. We don’t hear anything
said in favour of the Government.

Supt AKBAR ALI KHAN: They

_ exist by playing to the gallery.
Surt B. GOPALA REDDI: There-
fore I plead that things are  being

done. What has not been done to the
satisfaction of the hon. Members
alone is being mentioned here and
that is not the whole truth.

Sir, T wanted to speak something
about the displaced persons myself
but after listening to the very elo-
quent, speech of my colleague the
Minister in charge of Rehabilitation.
I have nothing to supplement his
remarks. He spoke with great pathos
in his heart because after all we have
taken this responsibility of rehabili-
tating these unfortunate people. We
have been spending crores. A huge
machinery has been set in motion for
the last 10 years and ultimately the
entire Ministry and the Minister him-
self and the West Bengal Government
are being charged with negligence,
indifference etc. After hearing Mr.
Khanna, who spoke with anguish in
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his heart, being a displaced person
himself, I will not say anything more
on that point.

Sir, the civil expenditure generally
comes into a good deal of notice,
adverse notice, in speaking on the
Budget or on the Appropriation Bill.
Hon. Rajkumari Amrit Kaurji has
also spoken vehemently on this sub-
ject. She compared the figures of
1950-51 on Civil Administration with
the figures of 1958-59. She said that
while in 1950-51, Rs. 49 crores were
spent on Civil Administration, Rs. 200
crores are being spent in 1958-59.
Anybody that hears that remark will
naturally feel that the Government
has been indulging in extravagance or
in wasteful expenditure. The answer
is quite simple. In 1950-51, Rs. 22
crores were on administration proper
(general administration, audit, admi-
nistration of justice jails and convict
settlement, police, ports and pilotage,
lighthouses and lightships, tribal
areas and external affairs.) The
balance of Rs. 27 crores were on
nation building, development and
social services including Scientific
Departments, Education, Medical,
Public Health, Agriculture and allied
services, Industries, Broadcasting etec.
That was the position in 1950-51,
Rs. 22 crores on Administration pro-
per and Rs. 27 crores on these nation-
building activities. ‘The comparable
figures for 1958-59 are Rs. 51 crores
on administration and Rs. 149 crores
on nation building, development and
social  services. Expenditure on
administration proper is now 6 per
cent. of the total expenditure met
from revenue and the proportion in
1950-51 was also the same. . Expendi-
ture on Civil Administration has no
doubt increased from 14 per cent. of
the total expenditure met from reve-
nue in 1850-51 to 25 per cent. in
1958-59, but the increase is entirely
on nation-building, development and
social services. The conclusion drawn
by the hon, lady Member that after
meeting 35 per cent. on Defence and
25 per cent. on Civil Administration,
not much is left for social services is
thus not correct. As against Rs. 27
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crores on social services, this year a
sum of Rs. 149 crores is earmarked for
nation-building activities. Therefore,
it is not true to say that the social

services like education and health
are being neglécted, or any other
department of Government. They

are all being looked after as much as
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is provided for in the Plan expendi-
ture.

Another usual criticism that comes '
in freely is that there is no control
over expenditure, that you are allow-
ing the departments to flourish and
thrive with innumerable officers and
that the financial control over these
administrative departments is
becoming weakened. Sir, the Finance
Department and the Government as
a whole, are fully aware of the
growth in expenditure. We are also
aware that a large number of officers
are being entertained year after year,
also the departments whenever there
is new work ask for extra staff. But
Sir, it may be due to the criticism by
hon. Members of this House and the
other House, or it may be that the
Government have themselves felt the
need for it, but they are now taking
great care in seeing that the depart-
ments do net ask for extra staff and
that wherever there is scope  they
curtail their expenditure, of course,
without creating an unemployment
problem. Once there is wholesale
retrenchment, again this House will
ask us, “Why are you disbanding all
these people who have been working
in the Secretariat and other offices for
so many years?” So the Government
has to take care and see that there
is no wholesale retrenchment, and
there is no wasteful expenditure
incurred by the various departments.
Various steps have been taken by the
Government. Theré are now internal
economy committees functioning in
every department. It is the res-
ponsibility of the Secretary and the
Minister in charge to see through
these internal economy committees
that no unnecessary expenditure is
‘incurred, to see whether anything

could be deferred or dropped for
some time. And Government have I
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issued instructions to defer building
activities wherever it was possible
and the result of that drive is that
a sum of Rs. 25 crores which had
been budgeted and proposed to be
spent, that expenditure was not
incurred and that is a saving for the
present. Perhaps when we are in
affluent circumstances, we can take
up this building work. We have
details also of how things have been
deferred or ©postponed and how
savings have been effected due to the
work of the various committees that
are functioning today. There are the
internal economy committees, There
is also the Director of Organisation
and Methods. Whenever a depart-
ment asks for extra staff this Director
comes in and looks into it to see
whether there is real need for it, and
in many cases he has found that there
was not only no need for extra staff;
but even the existing staff was a
little superfluous and extravagant, and
some retrenchment was effected.
There is also the Central Economy
Board functioning with the Finance
Secretary as the Chairman and the
Home Secretary and other Secretaries
also participating, and this  Central
Economy Board is also there looking
into these matters. As I have said
a sum of Rs. 25 crores has been sav-
ed. On projects wholly or partly
postponed or abandoned there was a
saving of Rs. 22-45 crores. On posts
abolished, kept in abeyance or kept
unfilled there was a saving of Rs. 118
crores and due to reduced expendi-
ture on purchase of stores equipment,
contingencies, etc. there was a saving
of Rs. 1°78 crores, making a total of
Rs. 25:41 crores. This saving has been
effected due to the vigilance of these
various committees. As I said on a
previous occasion, we are also anxious
to see that we do not waste public
money on any projects, that they are
executed more economically and
more efficiently so that whatever is
saved could be used on another pro-
ject, thus giving an amenity to the
people who are asking for it. There-
fore, we are fully alive to this mat-
ter. But e3 I have said, govern-
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mental machinery is a very complex
machinery and more so the Central
Government, functioning from Cape
Comorin to Srinagar or even beyond,
in Ladakh and other places, and we
have government servants working
all over, in all these places. We can-
not have such a vigilant eye as one
could expect, because the whole thing
is so complex and there are several
lakhs of officers functioning and to
have a check on all of them becomes
rather impossible. Even so, we have
impressed upon the Heads of Depart-
ments that they must have a very
watchful eye on the activities of their
officers to see that they do not incur
any unnecessary expenditure and that
projects which could be deferred and
which are not in the Plan are cut

down to the bone.

In spite of all this, necessarily when
we are undertaking an expenditure of
Rs. 1000 crores this year on Plan
expenditure, apart from non-~Plan and
other expenditures which are not
included in the Plan, and apart from
our revenue expenditure which is
coming to nearly Rs. 700 crores or
so—it may be less—when we are
incurring this Rs. 1,000 crore expendi-
ture this year for projects included
in the Plan, we will have to set up
an enormous machinery to incur this
expenditure. Sometimes due fo our
over-carefulness, we are unable to
spend whatever is provided in the
Budget and there are shortfalls. And
again, I know many hon. Members
come to blame the Government and
they ask: “How is it that you asked
for the sanction of Parliament and
you got that sanction and yet you are
unable to spend the amount sanc-
tioned? Does it not show the ineffi-
ciency of the Government, that what
has been provided has not been
spent?” On the other hand, if we
over-spend, then the Estimates Com-
mittee and the other Committees also
will sit in judgment and say, “You
have incurred this expenditure when
there is no provision in the Budget.”

,
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Therefore, it is a sort of tight rope
walking and it is rather difficulf for
the people who have to walk on this
tight rope. They have to confine
themselves to the Budget limit and
they have also to see that there are
no short-falls. I may say that every
care is being taken to see that the
money is spent fruitfully and usefully,

My hon. friend Shri Deokinandan
Narayan has posed a question. After
the working out of the First Five
Year Plan, after two years of the
Second Five Year Plan, after spend-
ing so. many hundreds of crores of
rupees, has our poverty gone down?
He has put the question to himself
and to the Government, whether the

-poverty of the country has gone down

as a result of our spending so much
money. We have spent nearly
Rs. 2,000 crores in the First Plan. We
have spent roughly about Rs. 1,500
crores in the first two years of the
Second Plan and we are going to
spend another Rs, 1,000 crores in the
third year of this Plan. And yet he
feels that he is not able to see any
change in the rural India, the un-
employed people are still unemploy-
ed, the lot of the Scheduled Tribes
and the Scheduled Castes is as bad
as ever and there is a sort of a
status quo with regard to the rural
people in our country. . That does not
mean that the Government has not
been functioning, either the State
Government or the Union Govern-
ment. They have been spending and
there is no denying the fact that so
much money has been spent. In some
cases projects have been completed,
some of them are half done or three-
fourths done, and sometimes founda-
tions only are being laid. But there
is the activity. But in spite of all
this activity, in spite of spending all
these colossal amounts, he does not
see any change. Sir, that only shows
how deep is our disease of poverty.
Even Rs. 3,000 crores or Rs. 4,000
crores will not make much difference,
It only shows that we have to spend
at least Rs. 40,000 or Rs. 50,000 crores
before we can see anything tangible,
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anything visible, anything which
could be presentable to the people of
India. The disease is so deep. It is
not as if this poverty has overtaken
us after independence or that it came
during the British days. It is the
heritage of centuries. This poverty
fias been handed down from genera-
tion to generation, from father to
son and then to the grandson and
then to the great-grandson and so on.
It has been the neglect of centuries,
as it were. .

Therefore, we are trying to repair
what has nof been repaired all these
years; what our forefathers could not
do, what the previous administration
could not do, could not contemplate
to do, is being thought of. We are
trying to launch these five year Plans.
It is true to some extent that so far
no change has been visible and may
be even at the end of the second
Plan no tangible improvement may
be seen. Therefore it is imperative
that we have to take all these Five
Year plans, the third, the fourth and
the fifth, ultimately spending roughly
about Rs. 40,000 crores to Rs. 50,000
crores before we can see some-
thing real, something tangible, some-
thing perceptible. Our poverty is so
deep and therefore mere tinkering
with Rs. 2,000 crores or a thousand
crores of rupees does not make any
difference and we will have to think
of a time when we can say that during
the last five Year Plans we had
spent Rs. 40,000 crores or Rs. 50,000
crores, these are the benefits accruing
from what we had spent and so on.
Therefore, Sir, it is too early to ask
this question. In the Bhakra-Nangal
project we have spent a hundred or a
hundred and twenty crores of rupees,
but no benefit has yet accrued,
because it is still being completed, and
before it is completed, even though
we have spent a hundred or a hundred
and twenty crores, we cannot say
whether it has given us any benefit
or not. Likewise, there are other
power projects. The initial capital
outlay must be incurred and we will
have to wait for some five or ten
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yvears before we can see the first
fruits of labour in irrigation projects.
In the Nagarjunasagar project, for
instances, perhaps we will have to
wait for another seven, eight or ten
years before the first acre could be
irrigated by the waters of Krishna.
Therefore, Sir, it is no use being in a

hurry in these matters. A little
patience would certainly give us
dividends. Whether the country is

making progress or not is the only
question to be asked and nobody can
deny that slowly and steadily we are
gaining momentum and we are try-
ing to improve matters. I know that
in the first year there was perhaps a
shortfall which was made good in
the second year. Even the shortfalls
of the second year have been made
good in subsequent years. In Andhra
Pradesh, in the first Five Year Plan,
for the first three years not much was
spent at all, but after the Andhra
Province was formed, in the fourth
and the fifth year, there was no short-
fall whatsoever. Whatever was pro-
vided for in the first Five Year Plan
was spent and the momentum went
on increasing year by year, We are
gaining experience and our officers
also are gaining experience and are
evolving new techniques. Some of
our engineers and technicians are
evolving new techniques and there-
fore there will not be much of a short-
fall. Our engineers are able to spend
much more on our projects but we
are unable to provide the money.
Therefore it is, Sir, that some of our
works have retarded to some extent.

Shri Channa Reddy from Telangana
complained that some minor irriga-
tion schemes provided for in the Plan
have not been taken up. Minor
irrigation projects  will certainly
receive very high priority and if the
projerts are included in the Plan,
they will certainly be sanctioned, if
not this year at least in the next
year, so that by the end of the five
year period there will not be any
shortfall in regard to minor irrigation.

Dr. Raj Bahadur Gour mentioned
many things right from Himachal
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Pradesh to Bhilai and Rourkela, the
Iranian oil contracts and things like
that. Sir, we have examined very
carefully. The terms we have given
to the oil companies are to our
advantage. Perhaps they are more
advantageous fo us than the agree-
ments entered into by the Iranian
Government with the oil companies.
We have got all the texts. Mr, Prasad
Rao need not have a smile on his lips
on this because we have got the
texts of the contracts entered into by
the Iranian Government and by the
Saudi Arabian Government. If there
is a little comparison of the contract
entered into by us with the contracts
entered into by the Iranian Govern-
ment and the Saudi Arabian Govern-
ment, anybody will be convinced that
our terms are certainly more advant-
ageous. Therefore, let us not get
away with the idea that the Saudi
Arabian Government is getting two-
thirds of the oil profits and some
other Government is getting 55 per
cent. whereas the Government of India
is getting only one-third. There are
other conditions with regard +to
income-tax, super-tax and all those
things. If we examine them, cer-
" tainly our contract is much  more
advantageous to us. Therefore, Sir,
-when hon. Members come and offer
us their comments, they must be pos-
sessed with full information. They
may get the information by putting
questions, the Short Notice Question,
Starred Question, Unstarred Question,
and all the information that is avail-
able with us will be given to them.
Later on, if they can come with any
comments, certainly they will be
more relevant for our discussion here
but if they come and offer adverse
comments on improper data, it will
be rather difficult for Government to
be answering all such issues. If Mr.
Prasad Rao or Dr. Raj Bahadur Gour
comes to me, I am prepared to show
the actual terms of the contract. When
the matter was raised here, I got the
matter examined and I am convinced
that our terms are certainly advant-
ageous fo us.
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Surr V., PRASAD RAOQ: We cannot
do anything about the price fixation.

Surr B. GOPALA REDDI: Sir, the
year 1958-59 must be a very impor-
tant year. In spite of our difficulties
here, we are going ahead with our
Plan and I hope, Sir, that all the
money that is being sanctioned by the
Parliament now will be spent usefully
and fruitfully for the projects for
which they were meant. I do not
want any wastage to occur and I want
this money to go to alleviate the
distress and suffering of the' people
and give them the desired results.

One thing more, Sir. I piloted the
Appropriation Bill of the Andhra
Pradesh Government on the last day
of last month. Just on the 31st of
March, I was speaking in the Andhra
Pradesh Assembly with regard to the
Appropriation Bill of the Andhra Pra-
desh Government and today in the
last lap of the Budget discussion here,
on the last day of the month again,
I am replying to the debate on the
Appropriation Bill. T have done two
Appropriation Bills this year, one of
the State Government and the other
of the Union Government and I think
it is my good fortune. I am new here
ard I do hope that whatever money
is being sanctioned will be spent fruit-
fully for the projects and that many
of the complaints of the hon. Mem-
bers will not be there at the end of
the year. The Finance Minister, Shri
Morarjibhai, is on old and senior
administrator, well respected in the
Party, and I am sure, Sir, he will be
the watchdog of the finances of this
Government and, known as he is for
his integrity, for his strength of
character, ete., will, with his assistants
in the Secretariat, I hope, be able to
give a good account of the affairs of
this Ministry when we look back at
the end of the year 1958-59.

I move, Sir, that the Appropriation
Bill be taken into consideration.
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‘question is:
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The

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1958-59, as pass-
ed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.
Mr. DEPUTY CHAIRMAN: We

shall now take up clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surt B. GOPALA REDDI:
move:

Sir, 1

“That the Bill be returned.”

Mr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill be returned.”

The motion was adopted.

REPORT OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES

THE DEPUTY MINISTER oFr HOME
AFFAIRS (SHRIMATI VIOLET ALVA):
Mr. Deputy Chairman, I move:

“That the Report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the year
1956-57 be taken into consideration.”

Sir, this House had the privilege of
discussing the 1955-56 Report last
year whereas the other House had the
privilege of discussing both the
Reports at the same time in the last
session. I am sorry that the Report
did not come up earlier before this
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House for discussion—I mean this

1956-57 Report. However, it is there
today and it comes soon after the
Appropriation Bill which also would
ehable us in this mighty task that the
country has undertaken for the amelio-
ration and welfare of the scheduled
castes, scheduled tribes and the-
ex-criminal tribes. As the House is
aware, the Government of India is

* spending a huge amount on this sub-

ject and means to do well by them,
but somehow there is criticism in this
House and outside. We are alive to
the fact that the tempo in all places
in the country sometimes lags because
of various factors. I should remind
the House that this particular problem
that we are facing today is a problem
that has been with the country for
centuries past. Just as the hon. Shri
Gopala Reddi just now said, poverty
goes on in the country from sire to son;
more so orthodoxy and more so fana-
ticism in the religious sphere and,
therefore, this remains a socio-econo-
mic problem despite all our efforis. Sir,
I would like to remind the House that
there are many elements that go to
make this scheme to be successfully
implemented. It is not that just the
Rs. 39 crores that we invested in the
first Five Year Plan or the Rs. 91
crores that we are going to invest in
the second Plan period—this money
alone—is going to make us realise our
goal or our objective. We have set
aside Rs. 91 crores in the second Plan
for this purpose. Nevertheless, as 1
said, there are many elements that
will count if we want to achieve
results. The first thing is money and
money is forthcoming. Secondly, we
need men and women, Men and
women are there also, but along with
the numbers that we count we must
also count on their missionary zeal.
This is not a problem that can be
solved just by counting the number of
heads or counting the number of
rupees in our pockets. This is a sub-
ject, as T have said, that has been there
for long. Just as poverty grinds you
down the centuries, orthodoxy grinds
you more and more and, therefore, we
need the right type of people and we
ourselves have to do a little heart



